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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020855 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : ISOLATOR SYSTEM 
 

  

(51) International classification  :B25J 21/02 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/JP2018/000105  

:05/01/2018 

(87) International Publication No  :WO 2019/135283  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JGC JAPAN CORPORATION  
      Address of Applicant :3-1, Minatomirai 2-chome, Nishi-ku, 

Yokohama-shi, Kanagawa 2206001 Japan 

(72)Name of Inventor : 

   1)KOJIMA, Takeshi  
 

(57) Abstract : 

[Problem] To provide an isolator system capable of stably maintaining, at negative pressure, the pressure inside an operation space by 

using a simple configuration. [Solution] An isolator system comprising a glove box 11 that constitutes an operation space for 

implementing internal operations and has provided therein a glove 14, an intake port 12 for taking in gas, and an exhaust port 13 

connected to an exhaust pipe 21 for discharging gas. A flowrate adjustment mechanism 22 adjusts the exhaust flowrate for gas 

discharged to the exhaust pipe 21 to a flowrate whereby a preset pressure difference can be generated between the operation space 10 

and the glove box 11 exterior, by a pressure-difference forming unit 121 provided in the intake port 12. 
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(54) Title of the invention : COMMUNICATION DEVICE, PROGRAM AND COMMUNICATION METHOD 
 

  

(51) International classification  

:H04W 74/08, 

H04W 72/04, H04W 

84/12 

(31) Priority Document No  :2017-226116  

(32) Priority Date  :24/11/2017 

(33) Name of priority country  :Japan 
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        Filing Date 

:PCT/JP2018/037359  

:05/10/2018 

(87) International Publication No  :WO 2019/102724  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SONY CORPORATION 
      Address of Applicant :1-7-1, Konan, Minato-ku, Tokyo 

1080075 Japan 

(72)Name of Inventor :  

   1)HIRATA, Ryuichi  

   2)MORIOKA, Yuichi  

   3)AIO, Kosuke 
 

(57) Abstract : 

[Problem] To provide a communication device capable of more efficiently performing wireless communication. [Solution] A 

communication device provided with: a first communication unit that performs frame exchange based on the IEEE802.11 standard 

with another communication device using a first channel; a second communication unit that performs data frame communication with 

the other communication device using a second channel the frequency band of which is different from that of the first channel; and a 

control unit that controls the data frame communication on the basis of the result of the frame exchange. 
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(54) Title of the invention : LOW LOSS OPTICAL FIBER WITH CORE CODOPED WITH TWO OR MORE HALOGENS 
 

  

(51) International classification  
:C03B 37/014, G02B 

6/028, C03C 13/04 

(31) Priority Document No  :62/588594  

(32) Priority Date  :20/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/061947  

:20/11/2018 

(87) International Publication No  :WO 2019/100047  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)CORNING INCORPORA TED 
      Address of Applicant :1 Riverfront Plaza Corning, New York 

14831 U.S.A. 

(72)Name of Inventor : 

   1)BOOKBINDER, Dana Craig 

   2)DAWES, Steven Bruce 

   3)LI, Ming -Jun 

   4)TANDON, Pushkar 
 

(57) Abstract : 

A co-doped optical fiber is provided having an attenuation of less than about 0.17 dB/km at a wavelength of 1550 nm. The fiber 

includes a core in the fiber having a graded refractive index profile with an alpha of greater than 5. The fiber also includes a cladding 

in the fiber that surrounds the core addition, the core includes silica that is co-doped with two or more halogens, for example chlorine 

and fluorine, the concentration of the two halogens within the core being non-uniform. A method of making a core cane comprising 

doping a soot body with chlorine and/or bromine and then doping the doped soot body with fluorine is also provided. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020859 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : DEVICE AND METHOD FOR OBTAINING A HORIZONTAL DISPERSION PATTERN 
 

  

(51) International classification  
:F42B 12/60, F42B 

10/26, F42B 14/02 

(31) Priority Document No  :1700292-4  

(32) Priority Date  :28/11/2017 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/SE2018/050977  

:26/09/2018 

(87) International Publication No  :WO 2019/108105  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAE SYSTEMS BOFORS AB 
      Address of Applicant :N/A 691 80 Karlskoga Sweden 

(72)Name of Inventor : 

   1)THUMAN, Christer  
 

(57) Abstract : 

The present invention provides a payload container (10) for providing a horizontal dispersion pattern of sub-projectiles (1, 1´) suitable 

for combatting surface targets. The container (10) is in the form of a cylinder and comprises at least two sub-projectiles (1) 5 arranged 

in a core (3) enclosed by a container wall (2), wherein the sub-projectiles (1) are linearly disposed. The invention also provides a 

projectile (50) and use of the same comprising at least one payload container (10) or a plurality of sequentially arranged payload 

containers (10). The displacement is predetermined in such way so that the sub-projectiles (1, 1´) are vertically lined at the time 0 

when the mechanical force from the carrier shell disappears and the sub-projectiles (1, 1´) are spread to the left and to the right, 

providing a horizontal dispersion pattern 
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(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : PROCESS FOR PREPARING TAPINAROF 
 

  

(51) International classification  

:A61K 31/00, A61K 

31/045, A61K 31/05, 

C07C 39/00, C07C 

39/205 

(31) Priority Document No  :62/584192  

(32) Priority Date  :10/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/060749  

:13/11/2018 

(87) International Publication No  :WO 2019/094934  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DERMAVANT SCIENCES GMBH  
      Address of Applicant :Viaduktstrasse 8 4051 Basel 

Switzerland 

(72)Name of Inventor : 

   1)SUDINI, Ravinder Reddy 

   2)CALANDRA, Nicholas 

   3)ANDREWS, Ian Paul 

   4)DAVIS, Tyler Andrew  
 

(57) Abstract : 

The present invention provides processes for the preparation of 3, 5-Dihydroxy-4-isopropyl-trans-stilbene or a salt or solvate thereof 

and novel intermediates used therein. In some embodiments the 3, 5-Dihydroxy-4-isopropyl-trans-stilbene is prepared from (E)-2-

chloro-2-isopropyl-5-styrylcyclohexane-1,3-dione. Also disclosed are crystal forms of 3, 5-Dihydroxy-4-isopropyl-trans-stilbene or a 

salt or solvate thereof and pharmaceutical compositions comprising same. 
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(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : PRODUCTION METHOD FOR H-BEAMS 
 

  

(51) International classification  
:B21B 1/088, B21B 

1/08 

(31) Priority Document No  :2018-022105  

(32) Priority Date  :09/02/2018 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2019/004082  

:05/02/2019 

(87) International Publication No  :WO 2019/156078  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NIPPON STEEL CORPORATION  
      Address of Applicant :6-1, Marunouchi 2-chome, Chiyoda-ku, 

Tokyo 1008071 Japan 

(72)Name of Inventor : 

   1)YAMASHITA, Hiroshi  
 

(57) Abstract : 

With this method, flat shape rolling of large preform is performed without generating problems such as elongation along the web 

height direction and deformation of a flange-equivalent part, and H-beam products having a wider flange than conventional H-beam 

products are produced in an efficient and stable manner. In this method, a roughing rolling step includes an edging-rolling step and a 

flat rolling step that involves rotating a rolling material that has undergone the edging-rolling step and rolling the web. Out of the 

calibers that are used in carrying out the flat rolling step, at least one caliber has upper and lower caliber rolls provided, on the 

longitudinal center of the roll body, with a recess for forming a ridge along the center of the web of the rolling material. The calibers 

that are used in carrying out the flat rolling step further include a ridge erasing caliber that presses down the ridge formed on the 

rolling material, and widens the internal dimension of the web of the rolling material. The shape rolling using the ridge erasing caliber 

is performed on the rolling material after the ridge has been formed thereon with the caliber having the recess for forming the ridge, 

and the shape rolling for forming the ridge is not performed after the pressing down of the ridge. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020862 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : XYLENE PRODUCTION PROCESSES AND SYSTEMS 
 

  

(51) International classification  

:C07C 2/86, B01J 

37/10, B01J 35/00, 

B01J 29/40, B01J 

29/48 

(31) Priority Document No  :62/594630  

(32) Priority Date  :05/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/061295  

:15/11/2018 

(87) International Publication No  :WO 2019/112769  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EXXONMOBIL CHEMICAL PATENTS INC.  
      Address of Applicant :5200 Bayway Drive Baytown, TX 

77520 U.S.A. 

(72)Name of Inventor : 

   1)MOLINIER, Michel  

   2)NAIR, Hari  

   3)WEIGEL, Scott, J. 

   4)SALCICCIOLI, Michael  

   5)LEVIN, Doron  
 

(57) Abstract : 

A process and related system for producing para-xylene (PX). In an embodiment, the process includes (a) separating a feed stream 

comprising C6+ aromatic hydrocarbons into a toluene containing stream and a C8+ hydrocarbon containing stream and (b) contacting 

at least part of the toluene containing stream with a methylating agent in a methylation unit to convert toluene to xylenes and produce 

a methylated effluent stream. In addition, the process includes (c) recovering PX from the methylated effluent stream in (b) to produce 

a PX depleted stream and (d) transalkylating the PX depleted stream to produce a transalkylation effluent stream. The transalkylation 

effluent stream includes a higher concentration of toluene than the PX depleted stream. Further, the process includes (e) converting at 

least some ethylbenzene (EB) within the C8+ hydrocarbon containing stream into toluene and (f) flowing the toluene converted in (e) 

to the contacting in (b). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020863 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : DEVICE AND METHOD FOR COUNTERACTING CONTACT-IMPACT EVENTS OF ELONGATED 

SUB-PROJECTILES 
 

  

(51) International classification  
:F42B 12/62, F42B 

12/58 

(31) Priority Document No  :1700293-2  

(32) Priority Date  :28/11/2017 

(33) Name of priority country  :Sweden 

(86) International Application No 

        Filing Date 

:PCT/SE2018/050973  

:26/09/2018 

(87) International Publication No  :WO 2019/108104  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAE SYSTEMS BOFORS AB 
      Address of Applicant :N/A 691 80 Karlskoga Sweden 

(72)Name of Inventor : 

   1)THUMAN, Christer  

   2)HEICHE, Ulf  

   3)VESA, Reijo 
 

(57) Abstract : 

The present invention provides a holding device (5) and method for decreasing the contact-impact event on sub-projectiles (1) when 

fired from a barrel, cylinder, carrier shell or the like. The holding device (5) comprises a core (3) and at least two legs (2) that at least 

partially enclose at least one sub-projectile (1) each. When a projectile is fired from a barrel or the like the sub-projectiles load the legs 

(2) of the device (5) which are deformed and open up and release the sub-projectiles (1) in a controlled manner without tumbling 

which leads them to hit and penetrate their target with the short-side. The present invention further provides a holding device (5) 

comprising sub-projectiles (1) and a projectile comprising the holding device (5). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020864 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : COMPOSITIONS OF PHOSPHORYLATED TAU PEPTIDES AND USES THEREOF 
 

  

(51) International classification  
:A61K 39/00, A61P 

25/28 

(31) Priority Document No  :62/577157  

(32) Priority Date  :25/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/057286  

:24/10/2018 

(87) International Publication No  :WO 2019/084118  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)JANSSEN PHARMACEUTICALS, INC.  
      Address of Applicant :1125 Trenton-Harbourton Rd. 

Titusville, NJ 08560 U.S.A. 

   2)AC IMMUNE S.A.  
(72)Name of Inventor : 

   1)RAMSBURG, Elizabeth Anne 

   2)DE MARCO, Donata 

   3)CHAKKUMKAL, Anish 

   4)SADAKA, Charlotte  

   5)GOUDSMIT, Jaap 

   6)MUHS, Andreas 

   7)PIHLGREN BOSCH, Maria  

   8)VUKICEVIC VERHILLE, Marija  

   9)HICKMAN, David  

   10)PIOT, Nicolas 

   11)GHIMIRE, Saroj Raj  
 

(57) Abstract : 

Liposomes containing tau peptides, preferably phosphorylated tau peptides, and conjugates containing tau peptides, preferably 

phosphorylated tau peptides, conjugated to an immunogenic carrier are described. Pharmaceutical compositions and uses of the 

liposomes and/or conjugates for treating or preventing a neurodegenerative disease or disorder, such as Alzheimer's Disease, are also 

described. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020865 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : SYSTEMS AND METHODS FOR AROMATIC ALKYLATION 
 

  

(51) International classification  
:C07C 2/86, C07C 

15/08, B01D 53/34 

(31) Priority Document No  :62/592720  

(32) Priority Date  :30/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/059771  

:08/11/2018 

(87) International Publication No  :WO 2019/108361  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EXXONMOBIL CHEMICAL PATENTS INC  
      Address of Applicant :5200 Bayway Drive Baytown, TX 

77520 U.S.A. 

(72)Name of Inventor : 

   1)DETJEN, Todd, E. 

   2)KENNEDY, John, S. 

   3)DORSI, Catherine, M. 
 

(57) Abstract : 

Methods and related systems are disclosed for condensing a minor portion of an effluent stream from an alkylation reactor by 

contacting the effluent stream with a first liquid hydrocarbon quench stream and a second liquid hydrocarbon quench stream. The 

effluent stream includes catalyst fines from the reactor, and at least a portion of the catalyst fines are carried with the condensed minor 

portion of the effluent stream. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020868 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : DEPILATORY DEVICES 
 

  

(51) International classification  :A45D 26/00 

(31) Priority Document No  :1717049.9  

(32) Priority Date  :17/10/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/000137  

:17/10/2018 

(87) International Publication No  :WO 2019/077293  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SULTANA, Nahid 
      Address of Applicant :Flat 16 39-40 Queen's Gate London 

SW7 5HR U.K. 

(72)Name of Inventor : 

   1)SULTANA, Nahid 

   2)SULTANA, Nahid 
 

(57) Abstract : 

Disclosed is depilatory device comprising a coil spring having retainable ends; a longitudinal first member configured to receive one 

retainable end of the coil spring, wherein the retainable end of the coil spring is retained in the longitudinal first member; and a 

longitudinal second member configured to receive another retainable end of the coil spring, wherein the other retainable end of the 

coil spring is retained in the longitudinal second member. The longitudinal first member is configured to couple with the longitudinal 

second member to conceal the coil spring, when the depilatory device is maintained in an unused state; and the longitudinal first 

member is separated from the longitudinal second member to reveal the coil spring for performing a depilatory action, when the 

depilatory device is in use. 

  

No. of Pages : 22 No. of Claims : 24 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32354 
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(19) INDIA  
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(54) Title of the invention : ELECTRIC MOTOR AND WIND POWER GENERATION UNIT 
 

  

(51) International classification  
:F03D 80/60, H02K 

9/04, H02K 9/02 

(31) Priority Document No  :201811037781.6  

(32) Priority Date  :06/09/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/070442  

:04/01/2019 

(87) International Publication No  :WO 2020/048073  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)XINJIANG GOLDWIND SC IENCE & TECHNOLOGY 

CO., LTD. 
      Address of Applicant :No. 107 Shanghai Road Economic & 

Technological Development Zone Urumqi, Xinjiang 830026 

China 

(72)Name of Inventor : 

   1)LI, Jinhui  

   2)LIU, Junwei 

   3)XU, Wenhua 
 

(57) Abstract : 

An electric motor (100), comprising an active cooling loop (A) and a passive cooling loop (B) that are isolated from each other and are 

both in communication with the external environment, wherein the active cooling loop comprises chambers (11a, 11b) located at two 

axial ends of the electric motor and in communication with each other, an air gap (12) between a rotor (10) and a stator (20) of the 

electric motor, and radial channels (13) distributed at intervals along the axial direction of the stator (20), and the active cooling loop 

(A) is provided with a cooling device (14) in communication with the external environment; and the passive cooling loop (B) 

comprises an axial channel passing through the stator (20) in the axial direction and an outer surface of the electric motor (100). 

Further comprised is a wind power generation unit provided with the electric motor. By means of the electric motor, the problem of 

insufficient cooling capability of a passive cooling loop in a limited layout space is solved, the burden on the active cooling loop is 

relieved, the power and self-consumption of a cooling device are reduced, and thus the volume and weight of the cooling device are 

reduced and the power generation efficiency of the whole machine is improved. 
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(54) Title of the invention : OVERFLOW PIPE SYSTEM 
 

  

(51) International classification  
:E03F 5/12, E03F 

5/02 

(31) Priority Document No  :2017/07031  

(32) Priority Date  :18/10/2017 

(33) Name of priority country  :South Africa 

(86) International Application No 

        Filing Date 
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:16/10/2018 

(87) International Publication No  :WO 2019/077487  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)VAN STRAATEN, Willem N el 
      Address of Applicant :1685 Randburg South Africa 

(72)Name of Inventor : 

   1)VAN STRAATEN, Willem Nel  
 

(57) Abstract : 

The invention provides for a secondary overflow pipe and connector (10) connectable to a sewer system, the secondary overflow pipe 

increasing overall capacity of the sewer system during peak flows, the connector (10) connectable to a manhole (16) and shaped to 

define a funnel to reduce turbulence and facilitate a smooth flow pattern and maximum flow capacity. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020884 A 
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(54) Title of the invention : PESTICIDES AND METHODS OF CONTROLLING PESTS 
 

  

(51) International classification  

:A01N 35/02, A01N 

35/06, A01N 37/02, 

A01P 19/00, A01P 

3/00 

(31) Priority Document No  :62/586970  

(32) Priority Date  :16/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IL2018/051235  

:15/11/2018 

(87) International Publication No  :WO 2019/097517  

(61) Patent of Addition to Application 

Number  

        Filing Date 
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:NA 

(62) Divisional to Application Number 
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:NA 
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(71)Name of Applicant :  

   1)THE STATE OF ISRAEL, MINISTRY OF 

AGRICULTURE & RURAL DEVELOPMENT, 

AGRICULTURAL RESEARCH ORGANIZATION (ARO) 

(VOLCANI CENTER)  
      Address of Applicant :5025001 Beit-Dagan Israel 

(72)Name of Inventor : 

   1)EZRA, David 

   2)LIARZI, Orna  

   3)EWENSON, Ariel 
 

(57) Abstract : 

Disclosed herein are agricultural biocontrol compounds and compositions comprising the compounds, and methods of using the same. 

Specifically, nematocidal fungicidal and herbicidial compounds, compositions comprising thererof, and methods for preventing and 

inhibiting nematodes, fungi and weed growth are disclosed herein. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020886 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : CELLULAR COMPOSITIONS AND METHODS OF TREATMENT I 
 

  

(51) International classification  

:C12N 5/0775, C12N 

15/113, C12N 15/87, 

A61P 35/00 

(31) Priority Document No  :62/589764  

(32) Priority Date  :22/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/001439  

:21/11/2018 

(87) International Publication No  :WO 2019/102268  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MESOBLAST INTERNATIONAL SARL  
      Address of Applicant :c/o Accounting and Management 

Services SA Route de Pre-Bois 20 1217 Meyrin Switzerland 

(72)Name of Inventor : 

   1)BRINK, Peter 

   2)COHEN, Ira  

   3)LIN, Richard  

   4)DORONIN, Sergey 

   5)POTAPOVA, Irina  

   6)VALIUNAS, Virginijus  

   7)DEVINE, Dan 

   8)SANDRASAGRA, Anthony 

   9)LOIZO S, Nick 

   10)ITESCU, Silviu 
 

(57) Abstract : 

The present disclosure relates to cellular compositions that are modified to introduce a nucleic acid or vector expressing the same. 

Such compositions may be used to deliver nucleic acid to a target cell and treat disease such as cancer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020887 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : COMBINATION COMPRISING AT LEAST ONE SPLICEOSOME MODULATOR AND AT LEAST 

ONE INHIBITOR CHOSEN FROM BCL2 INHIBITORS, BCL2/BCLXL INHIBITORS, AND BCLXL INHIBITORS AND 

METHODS OF USE 
 

  

(51) International classification  
:A61K 45/00, A61P 

35/00 

(31) Priority Document No  :62/579666  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/058277  

:30/10/2018 

(87) International Publication No  :WO 2019/089641  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EISAI R&D MANAGEMENT CO., LTD.  
      Address of Applicant :6-10 Koishikawa, 4-Chome Bunkyo-ku, 

Tokyo 112-8088 Japan 

(72)Name of Inventor : 

   1)AIRD, Daniel 

   2)CORSON, Laura 

   3)ZHU, Ping 

   4)WARMUTH, Markus  

   5)BUONAMICI, Silvia  

   6)SMITH, Peter Gerard 

   7)FEKKES, Peter 
 

(57) Abstract : 

The present disclosure provides pharmaceutical combinations comprising at least one spliceosome modulator and at least one inhibitor 

chosen from BCL2, BCL2/BCLxL, and BCLxL inhibitors. Also provided are methods of treating cancer comprising administering a 

therapeutically effective amount of at least one spliceosome modulator and a therapeutically effective amount of at least one inhibitor 

chosen from BCL2, BCL2/BCLxL, and BCLxL inhibitors. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020888 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : EXTRACT OF THE AERIAL PARTS OF LAWSONIA INERMIS AND ITS PREPARATION 

METHOD 
 

  

(51) International classification  
:A61K 8/9789, A61Q 

5/10, A61K 36/00 

(31) Priority Document No  :1762019  

(32) Priority Date  :12/12/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2018/084641  

:12/12/2018 

(87) International Publication No  :WO 2019/115651  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PIERRE FABRE DERMO-COSMETIQUE  
      Address of Applicant :45, place Abel Gance 92100 

BOULOGNE-BILLANCOURT France 

(72)Name of Inventor : 

   1)FIORINI PUYBARET, Christel  

   2)JOULIA, Philippe  

   3)SUBRA, Laurent 
 

(57) Abstract : 

The invention relates to an extract of the aerial parts of Lawsonia inermis, as well as its preparation method and the extract that can be 

obtained by said method. The invention also relates to a cosmetic dye composition comprising such an extract. The invention finally 

concerns a cosmetic method for dying keratin fibers comprising the application of such a composition. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020896 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : SYSTEM FOR DETECTING EVENTS OR SITUATIONS HAVING ASSOCIATED PATTERNS OF 

ACOUSTIC VIBRATIONS IN A TRAIN RAIL AND VIBRATION DETECTOR UNIT FOR THIS SYSTEM 
 

  

(51) International classification  
:B61L 1/02, B61L 

23/04 

(31) Priority Document No  :17382697.5  

(32) Priority Date  :17/10/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/078442  

:17/10/2018 

(87) International Publication No  :WO 2019/076993  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)NEXT GENERATION RAIL TECHNOLOGIES S.L.  
      Address of Applicant :Avda. Ricardo Soriano 72, Edof Golden 

- Planta 1 29601 Marbella - M¡laga Spain 

(72)Name of Inventor : 

   1)AROE, Richard 
 

(57) Abstract : 

System (1) for detecting events or situations having associated patterns of acoustic vibrations in a train rail (2), which comprises a 

vibration detector unit (3) provided with an acoustic sensor (31) and attached to the rail (2) that can sense the acoustic vibrations 

transmitted through the rail (2) and a main assembly (4) connected to the vibration detector unit (3), wherein the vibration detector 

unit (3) comprises a processor (32) and the main assembly (4) comprises a control unit (41), the processor (32) comprising stored 

patterns corresponding to known events, the processor (32) being configured to preprocess the vibrations transmitted to the rail (2), to 

determine if the vibrations correspond to a stored pattern and, if the vibrations correspond to a stored pattern, send to the control unit 

(41) a signal associated to the event. The invention also refers to the vibration detector unit (3) itself. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020900 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : SYSTEM INFORMATION SENDING METHOD, APPARATUS, COMPUTER DEVICE, AND 

STORAGE MEDIUM 
 

  

(51) International classification  
:H04W 24/02, H04W 

48/16 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date 

:PCT/CN2017/108333  

:30/10/2017 

(87) International Publication No  :WO 2019/084714  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GUANGDONG OPPO MOBILE 

TELECOMMUNICATIONS CORP., LTD.  
      Address of Applicant :No.18 Haibin Road, Wusha, Chang'an 

Dongguan, Guangdong 523860 China 

(72)Name of Inventor : 

   1)TANG, Hai 
 

(57) Abstract : 

Disclosed are a system information sending method, apparatus, computer device, and storage medium; a relay node can obtain an MSI 

broadcast by a base station, forward said MSI to the end node served, and can obtain on-demand system information requirements of 

the end node and request, from the base station, the on-demand system information required by the end node, then send to a 

corresponding end node the on-demand system information issued by the base station; in addition, the relay node can also send to the 

end node the updated system information issued by the base station, thereby solving the problem of sending system information in the 

context of a relay. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020901 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : AIR OUTLET SOUND ABSORBER FOR A ROTATING ELECTRICAL MACHINE 
 

  

(51) International classification  
:H02K 5/24, H02K 

9/02 

(31) Priority Document No  :1718127.2  

(32) Priority Date  :02/11/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/GB2018/053166  

:01/11/2018 

(87) International Publication No  :WO 2019/086879  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BRUSH ELECTRICAL MACHINES LIMITED  
      Address of Applicant :The Colmore Building, 11th Floor 20 

Colmore Circus Queensway Birmingham B4 6AT U.K. 

(72)Name of Inventor : 

   1)MATHAI, Dennis  
 

(57) Abstract : 

A rotating electrical machine such as a generator has a rotor disposed within a rotor housing and an air flow path passing from the 

rotor housing to and through a silencer to an exhaust. The silencer comprises at least one air flow path disposed adjacent at least one 

sound absorbing column, the column comprising a first portion having a first sound absorbing material therein and a second portion 

having a microperforated panel (MPP) and a resonator cavity. The second portion comprises a reactive sound absorbing unit which 

can be specifically tuned to suppress aero-acoustic noise generated by ventilation slots in the rotor, typically peaks at 100 Hz or 120 

Hz. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020902 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : SURGICAL INSTRUMENT HAVING A FLEXIBLE ELECTRODE 
 

  

(51) International classification  
:A61B 18/14, A61B 

17/068 

(31) Priority Document No  :62/611339  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/058264  

:23/10/2018 

(87) International Publication No  :WO 2019/130113  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, Puerto RIco, 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, IV, Frederick E.  

   2)YATES, David C. 

   3)HARRIS, Jason L. 

   4)WIENER, Eitan T.  

   5)ALDRIDGE, Jeffrey L.  

   6)MESSERLY, Jeffrey D. 

   7)MORGAN, Jerome R. 

   8)WIDENHOUSE, Tamara S. 
 

(57) Abstract : 

A flexible electrode of a surgical instrument is disclosed. The flexible electrode includes a therapeutic electrode, a sensing electrode 

and an insulative layer. The therapeutic electrode is couplable to a source of radiofrequency energy. The insulative layer is positioned 

between the therapeutic electrode and the sensing electrode. The therapeutic electrode and the sensing electrode are configured to 

contact tissue positioned between first and second jaws of the surgical instrument. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020903 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : SAFETY SYSTEMS FOR SMART POWERED SURGICAL STAPLING 
 

  

(51) International classification  
:G16H 40/60, G16H 

40/63, G16H 40/67 

(31) Priority Document No  :62/611340  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/057324  

:21/09/2018 

(87) International Publication No  :WO 2019/130085  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, IV, Frederick E.  

   2)HARRIS, Jason L. 

   3)YATES, David C. 
 

(57) Abstract : 

A surgical system comprises a control circuit, a surgical instrument and a user interface is disclosed. The end effector assembly may 

comprise a sensor configured to detect a parameter associated with a function of the end effector, and transmit the detected parameter 

to the control circuit. Further, the control circuit may be configured to analyze the detected parameter based on a system- defined 

constraint and prevent at least one function of the surgical instrument based on a result of the analysis. The user interface may be 

configured to provide a current status regarding at least one prevented function of the surgical instrument. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020904 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : SURGICAL INSTRUMENT HAVING A FLEXIBLE CIRCUIT 
 

  

(51) International classification  

:G16H 40/63, G16H 

40/67, G16H 40/20, 

G16H 50/70, A61B 

18/14 

(31) Priority Document No  :62/611339  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/058265  

:23/10/2018 

(87) International Publication No  :WO 2019/130114  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, USA, 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, IV, Frederick E.  

   2)HARRIS, Jason L. 

   3)YATES, David C. 

   4)WIENER, Eitan T.  

   5)ALDRIDGE, Jeffrey L.  

   6)MESSERLY, Jeffrey D. 

   7)WIDENHOUSE, Tamara S. 

   8)MORGAN, Jerome R. 
 

(57) Abstract : 

A flexible circuit of a surgical instrument includes a rigid section and a flexible section. The rigid section is configured to 

mechanically interlock with a component of the surgical instrument and has at least one of the following mounted thereon: (1) a 

processing device and (2) a logic element. The flexible section is aligned with one of the following: (1) an active bending portion of a 

shaft assembly of the surgical instrument and (2) an articulation joint of the shaft assembly. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020905 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : VARIABLE OUTPUT CARTRIDGE SENSOR ASSEMBLY 
 

  

(51) International classification  

:G16H 40/63, G16H 

40/67, G16H 40/20, 

G16H 50/70, G16H 

20/40 

(31) Priority Document No  :62/611339  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/057334  

:21/09/2018 

(87) International Publication No  :WO 2019/130090  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ETHICON LLC  
      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, IV, Frederick E.  

   2)HARRIS, Jason L. 

   3)YATES, David C. 
 

(57) Abstract : 

A surgical instrument cartridge is usable with different versions of surgical instruments. The surgical instrument includes a sensor 

having different output modes and a control circuit coupled to the sensor. The control circuit is configured to determine whether a 

version of the modular component corresponds to a version of the surgical instrument and cause the sensor to output data detected by 

the sensor in different output formats that are compatible with the version of the particular surgical instrument in which the cartridge 

has been inserted. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020906 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : MECHATRONIC MODULE HAVING A HYBRID CIRCUIT ARRANGEMENT 
 

  

(51) International classification  

:H01H 9/54, H02H 

7/22, H01L 23/053, 

H05K 5/00 

(31) Priority Document No  :10 2017 127 076.0  

(32) Priority Date  :17/11/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/080778  

:09/11/2018 

(87) International Publication No  :WO 2019/096692  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EATON INTELLIGENT POWER LIMITED  
      Address of Applicant :30 Pembroke Road Dublin, 4 Ireland 

(72)Name of Inventor : 

   1)ASKAN, Kenan 
 

(57) Abstract : 

In a mechatronic module (1) having a hybrid circuit arrangement (2), the hybrid circuit arrangement (2) has at least one interrupter (3), 

which interrupter (3) comprises at least one first mechanical switch (4) and at least one first semiconductor circuit arrangement (5), 

wherein the hybrid circuit arrangement (2) is situated on a first face (6) of a ceramic substrate (7); a second face, opposite the first face 

(7), of the ceramic substrate (7) is connected to a metal plate (10), in particular a copper plate; a housing shell (11) is fastened to the 

metal plate (10) and encloses the ceramic substrate (7) and the hybrid circuit arrangement (2); the metal plate (10) and the housing 

shell (11) form a housing (12) of the mechatronic module (1); and interstices within the housing (12) are filled at least in some regions 

with a potting compound. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020912 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : APPARATUS, SYSTEM, AND METHOD FOR POINTING WIRELESS COMMUNICATION 

ANTENNAS 
 

  

(51) International classification  
:H01Q 1/24, H01Q 

15/14, H01Q 1/22 

(31) Priority Document No  :15/796585  

(32) Priority Date  :27/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2017/059099  

:30/10/2017 

(87) International Publication No  :WO 2019/083552  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)FACEBOOK, INC.  
      Address of Applicant :1601 Willow Road Menlo Park, 

California 94025 U.S.A. 

(72)Name of Inventor : 

   1)TIWARI, Abhishek  

   2)CASHION, Steven Andrew 
 

(57) Abstract : 

An apparatus for pointing wireless communication antennas may include (1) a mount that secures (A) a wireless communication 

antenna that transmits wireless communication signals to a remote wireless communication antenna that is secured on a remote mount 

and (B) an array of pointing antennas that receives, from a remote array of pointing antennas mounted on the remote mount, a beacon 

signal that indicates a location of the remote array of pointing antennas, (3) a motorized drive that physically orients the mount, and 

(4) a processing device that (A) determines, based at least in part on the beacon signal, an orientation of a boresight axis of the 

wireless communication antenna relative to a boresight axis of the remote wireless communication antenna and (B) directs the 

motorized drive to orient the mount such that the wireless communication antennas boresight axis aligns with the remote wireless 

communication antennas boresight axis. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020930 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : EASILY REMOVEABLE PUSH-ON SPRING NUT 
 

  

(51) International classification  

:F16B 21/06, F16B 

21/07, F16B 21/10, 

F16B 21/20, F16B 

39/10 

(31) Priority Document No  :62/589874  

(32) Priority Date  :22/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/060744  

:13/11/2018 

(87) International Publication No  :WO 2019/103879  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PENN ENGINEERING & MANUFACTURING CORP.  
      Address of Applicant :5190 Old Easton Road Danboro, 

Pennsylvania 18916 U.S.A. 

(72)Name of Inventor : 

   1)BENTRIM, Brian  

   2)BRUNK, Jonathan 
 

(57) Abstract : 

A fastener is installed by applying an axial pressing force onto a mating component such as a round pin or a square tab. The fastener 

includes spring arms formed by bent tabs which deflect when pressed onto and grip the pin or other mating component between jaws 

of the arms making the fastener resistant to being pulled off. Downward facing fingers located around the periphery of the fastener 

flex when they come into contact with another portion of the mating component. This creates a residual clamp load between the 

fastener and the component. The fastener can easily be removed using a tool similar to snap ring pliers or needle nose pliers. Two 

holes on opposite sides of the fastener allow the part to be squeezed and deformed into an oval shape. This action disengages the arms 

and allows the fastener to slide off the mating component without resistance. 
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(54) Title of the invention : CATALYTIC BIOGAS COMBINED HEAT AND POWER GENERATOR 
 

  

(51) International classification  
:B01D 53/00, F01K 

13/00, F01K 23/00 

(31) Priority Document No  :15/813914  

(32) Priority Date  :15/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/031275  

:05/05/2018 

(87) International Publication No  :WO 2019/099060  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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:NA 
 

  

(71)Name of Applicant :  

   1)HWANG, Herng Shinn 
      Address of Applicant :62 Shrewsbury Drive Livingston, New 

Jersey 07039 U.S.A. 

(72)Name of Inventor : 

   1)HWANG, Herng Shinn 
 

(57) Abstract : 

A distributed Biogas Combined Heat and Power Generator can provide automatically hot water and electricity. Since biogas is 

produced from human, animal, kitchen and agriculture's wastes, it is a short term recycled product from the photosynthesis of C02, 

and has a net zero carbon emission. The sulfur compounds in the biogas can be removed by the following steps: (1 ) converting all 

sulfur compounds into H2S by the hydrogen produced from the biogas over Pt group metal catalysts; (2) adsorbing the H2S at high 

temperature by the regenerate Pt group metal catalyst and adsorbents. The desulfurized biogas is further converted by an ATR/CPO 

reformer or a steam generating reformer to produce various reformates, which can be connected to a downstream IC engine/gas 

turbine, and/or a steam turbine to drive electric generators for generating electricity. The hot reformate and the exhaust gases can be 

cooled in heat exchangers to produce hot-water/hot-air. 
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(19) INDIA  
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(54) Title of the invention : OIL IMPREGNATED SINTERED BEARING AND PRODUCTION METHOD THEREOF 
 

  

(51) International classification  

:F16C 33/10, F16C 

17/02, F16C 33/12, 

F16C 33/14 

(31) Priority Document No  :2017-219996  

(32) Priority Date  :15/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/042139  

:14/11/2018 

(87) International Publication No  :WO 2019/098240  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI MATERIALS CORPORATION  
      Address of Applicant :2-3, Marunouchi 3-chome, Chiyoda-ku, 

Tokyo 1008117 Japan 

   2)DIAMET CORPORATION  
(72)Name of Inventor : 

   1)KOUNO, Hajime 

   2)ISHII, Yoshinari  

   3)MARUYAMA, Tsuneo  

   4)KATOU, Jyun  

   5)ORITO, Kenji  
 

(57) Abstract : 

A plurality of recessed oil supply surfaces arranged in an isolated island-like distribution pattern, and a sliding surface continuous 

around the oil supply surfaces and supporting the outer circumferential surface of a shaft, are formed on the inner circumferential 

surface of a bearing hole into which the shaft is inserted, and the maximum difference in elevation between the sliding surface and the 

oil supply surfaces is 0.01% to 0.5% of the inner diameter Di of the sliding surface. The surface opening ratio of pores in the sliding 

surface is equal to or less than 10%, the surface opening ratio of the pores in the oil supply surfaces is more than 10% and less than 

40%, and the surface area of a single oil supply surface is 0.03 mm2 to 0.2ðDi2 mm2. 
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(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : USE OF DHA BIOMASS, ARA RESIDUE AND CORN GLUTEN MEAL IN WHITE SHRIMP FEED 
 

  

(51) International classification  
:A23K 10/22, A23K 

20/158, A23K 50/80 

(31) Priority Document No  :201711385119.5  

(32) Priority Date  :20/12/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/EP2018/085784  

:19/12/2018 

(87) International Publication No  :WO 2019/121878  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ROQUETTE FRERES 
      Address of Applicant :1 rue de la Haute Loge 62136 

LESTREM France 

(72)Name of Inventor : 

   1)PORA, Bernard 

   2)LU, Ling  

   3)TANG, Chaolan 

   4)LI , Jia 
 

(57) Abstract : 

Feed for aquaculture comprising fish meal, corn gluten meal, and a source of docosahexaenoic acid. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020952 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : DUAL LOOP ADAPTIVE LDO VOLTAGE REGULATOR 
 

  

(51) International classification  
:G05F 1/563, G05F 

1/575, G05F 1/614 

(31) Priority Document No  :15/844765  

(32) Priority Date  :18/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/063268  

:30/11/2018 

(87) International Publication No  :WO 2019/125727  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)APPLE INC. 
      Address of Applicant :One Apple Park Way Cupertino, 

California 95014 U.S.A. 

(72)Name of Inventor :  

   1)DU, Dingkun 

   2)FLETCHER, Jay B. 
 

(57) Abstract : 

A voltage regulator circuit is disclosed. In one embodiment, a low drop-out (LDO) voltage regulator includes a voltage loop and a 

current loop. The current loop includes a source follower coupled to an output node of the LDO voltage regulator, the source follower 

being implemented with a PMOS transistor. The current loop also includes a current mirror coupled between a first branch of the 

current loop and a second branch of the current loop. The source follower is implemented in the secondbranch of the current loop. The 

voltage loop includes an amplifier circuit having an inverting input coupled to the output node, and a non-inverting input coupled to 

receive a reference voltage. The output of the amplifier is coupled to the gate terminal of the PMOS transistor of the current mirror. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020953 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : ADDITIONAL POWERING FOR COMBINED CYCLE POWER PLANTS 
 

  

(51) International classification  

:F01K 23/10, F01K 

13/02, F01D 15/10, 

F02G 5/02 

(31) Priority Document No  :62/583695  

(32) Priority Date  :09/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/059603  

:07/11/2018 

(87) International Publication No  :WO 2019/094453  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MITSUBISHI HITACHI POWER SYSTEMS 

AMERICAS, INC.  
      Address of Applicant :400 Colonial Center Parkway Lake 

Mary, Florida 32746 U.S.A. 

   2)MITSUBISHI HITACHI POWER SYSTEMS, LTD.  
(72)Name of Inventor : 

   1)CLOYD, Scott 

   2)ASAKUNO, Jiro  

   3)TOYOTA, Toshihiko  

   4)TAKAMATSU, Masaru  

   5)DUCKER, Michael 

   6)HUNT, David 
 

(57) Abstract : 

A power plant system can comprise a first gas turbine having a first efficiency to produce a first exhaust flow, a first electrical 

generator driven by the first gas turbine, a first heat recovery steam generator to receive the first exhaust flow and generate a first 

steam flow, a second gas turbine having a second efficiency less than the first efficiency to produce a second exhaust flow, a second 

electrical generator driven by the second gas turbine, and an exhaust gas conditioning device to reduce temperature of the second 

exhaust flow, a steam turbine driving a steam electrical generator to receive the first steam flow. The second gas turbine can be 

selectively operated to generate electricity with the second electrical generator under peak loading conditions when a sum of output 

from the steam electrical generator and the first electrical generator are less than an electrical demand from a grid. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020955 A 

(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : IN-VITRO HEMOLYSIS DETECTION AND CORRECTION OF AT LEAST ONE BLOOD 

PARAMETER IN A WHOLE BLOOD SAMPLE 
 

  

(51) International classification  :G01N 33/49 

(31) Priority Document No  :PA 2017 00728  

(32) Priority Date  :20/12/2017 

(33) Name of priority country  :Denmark 

(86) International Application No 

        Filing Date 

:PCT/EP2018/085124  

:17/12/2018 

(87) International Publication No  :WO 2019/121459  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)RADIOMETER MEDICAL APS  
      Address of Applicant :ékandevej 21 2700 Br¸nsh j̧ Denmark 

(72)Name of Inventor : 

   1)KJÀR, Thomas 

   2)NEWLOVE, Pauline 

   3)CLAUSEN, Lydia, Dahl 

   4)LAGONI, Signe 
 

(57) Abstract : 

The present invention relates to methods for analyzing at least one blood parameter in a whole blood sample of a patient, wherein the 

in vitro hemolysis of a whole blood sample is determined. The present invention also relates to a corresponding analysis apparatus, a 

system for analysing a whole blood sample and a computer program element for controlling the analysis apparatus as well as a 

computer readable medium storing the computer program element. A method is provided for differentiating the contributions from in-

vivo hemolysis and in- vitro hemolysis of an overall hemolysis level determined for the whole blood sample. Blood parameters like 

potassium or lactate dehydrogenase can then be corrected for hemolytic interference factors. 
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(19) INDIA  

(22) Date of filing of Application :18/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : NEUTRAL GLYCOSYLATED AMIDES AND DIANIONIC GLUCURONIDATED ACIDS AS 

STABILIZERS FOR BIOLOGICAL MOLECULES 
 

  

(51) International classification  :C07H 15/04 

(31) Priority Document No  :62/585341  

(32) Priority Date  :13/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/001411  

:13/11/2018 

(87) International Publication No  :WO 2019/092504  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)EXTREMOCHEM, LDA.  
      Address of Applicant :Edificio Arcis Rua Ivone Silva, 6, 4° 

Piso 1050-124 Lisboa Portugal 

(72)Name of Inventor : 

   1)LOURENCO, Eva, Correia 

   2)ASCENSO, Osvaldo 
 

(57) Abstract : 

The compounds of the present invention are useful for stabilizing biological molecules, particularly in the presence of pH and thermal 

stress. Formula (I) wherein X is an hexosyl uronic acid or uronic acid amide group. 
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(19) INDIA  

(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : FLYWHEEL HOIST AND METHOD FOR USING SAME 
 

  

(51) International classification  :B66C 1/24 

(31) Priority Document No  :201711441002.4  

(32) Priority Date  :27/12/2017 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/110773  

:18/10/2018 

(87) International Publication No  :WO 2019/128395  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANHUI QUANCHAI ENGINE CO., LTD  
      Address of Applicant :YU, Tao No.788 Wujingzi Road, 

Quanjiao County Chuzhou, Anhui 239500 China 

(72)Name of Inventor :  

   1)FANG, Fang 

   2)WEI, Wucheng 

   3)YIN, Changyue 
 

(57) Abstract : 

A flywheel hoist and a method for using the same. The flywheel hoist comprises a vertically arranged connecting plate (1), a boom (4) 

perpendicularly connected to an upper end of the connecting plate (1), and a positioning sleeve (5) perpendicularly connected to the 

front end of the bottom of the connecting plate (1); an upper part of the front end of the positioning sleeve (5) has a limiting block (6) 

connected thereto by means of the damping of a first spring (15); the rear end of the limiting block (6) is connected in parallel to a 

push rod (11) which penetrates the connecting plate (1) and moves in the horizontal direction; the rear end of the push rod (11) is 

connected to an oblique pressing block (12) by means of a pin (10) around which a second spring (21) is sleeved; downward 

movement of the oblique pressing block (12) drives the push rod (11) to move horizontally to the right; an upper end of the oblique 

pressing block (12) is connected to the bottom of a handle (9) of a press rod (13) by means of a third spring (22) sleeved thereon; and 

downward movement of the press rod (13) may drive a synchronous downward pressing movement between the third spring (22) and 

the oblique pressing block (12). Said hoist is simple to operate and increases the safety factor of flywheel installation. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017020974 A 

(19) INDIA  

(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : METHOD AND SYSTEM FOR CONTROLLING A WIND TURBINE TO MANAGE EDGEWISE 

BLADE VIBRATIONS 
 

  

(51) International classification  :F03D 7/02 

(31) Priority Document No  :PA 2017 70829  

(32) Priority Date  :06/11/2017 

(33) Name of priority country  :Denmark 

(86) International Application No 

        Filing Date 

:PCT/DK2018/050282  

:05/11/2018 

(87) International Publication No  :WO 2019/086092  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VESTAS WIND SYSTEMS A/S 
      Address of Applicant :Hedeager 42 8200 Aarhus N Denmark 

(72)Name of Inventor : 

   1)BACHMANN, Thomas Hedegaard 

   2)NIELSEN, Anders Steen 
 

(57) Abstract : 

A method of controlling a wind turbine for the avoidance of edgewise vibrations. The method comprises the steps of determining a 

whirling mode frequency of a rotor blade of the wind turbine; determining an avoidance zone based on the whirling mode frequency, 

the avoidance zone being a rotor speed range; receiving a rotor speed setpoint; and either adjusting the rotor speed to a value outside 

the rotor speed range if the rotor speed setpoint is within the rotor speed range or adjusting the rotor speed to a value corresponding to 

the rotor speed setpoint if the rotor speed setpoint is outside the rotor speed range. 
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(54) Title of the invention : FREEZE-DRIED MULTIPARTICULATE SOLID DOSAGE FORM 
 

  

(51) International classification  

:A61K 9/19, A61K 

9/20, A23L 29/00, 

A23L 19/00, A23L 
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(31) Priority Document No  :17203799.6  
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:PCT/EP2018/082156  
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:NA 
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(71)Name of Applicant :  

   1)DSM IP ASSETS B.V. 
      Address of Applicant :Het Overloon 1 6411 TE HEERLEN 

Netherlands 

(72)Name of Inventor : 

   1)EBENRETH, Maria  

   2)KARPUKHIN, Denis  

   3)MOONEN, Marcel 
 

(57) Abstract : 

The present invention relates to a freeze dried multiparticulate solid dosage form (1) that contains a plurality of microcapsules (2) 

having a core (2a) and a shell (2b) that are embedded in a freeze-dried, edible matrix (3). Microcapsules (2) contain an active 

ingredient which may be a pharmaceutical drug and/or a micronutrient. The solid dosage form may be a tablet, a wafer or even a 

crispy snack. A method for preparing such dosage forms is also disclosed. 
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(54) Title of the invention : THROTTLE DEVICE AND FUEL EVAPORATIVE GAS RECOVERY SYSTEM 
 

  

(51) International classification  
:F02M 25/08, F02D 

9/02, F02M 69/32 

(31) Priority Document No  :2018-030621  

(32) Priority Date  :23/02/2018 

(33) Name of priority country  :Japan 
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        Filing Date 

:PCT/JP2018/043874  
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(71)Name of Applicant :  

   1)MIKUNI CORPORATION  
      Address of Applicant :13-11, Sotokanda 6-chome, Chiyoda-

ku, Tokyo 1010021 Japan 

(72)Name of Inventor : 

   1)SEKIGUCHI Shinichi  

   2)KAWAGUCHI Hiromi  

   3)KITAOKA Tatsuya  
 

(57) Abstract : 

This throttle device comprises: a throttle valve (30) for opening and closing a main passage (12); a body (10) having the main passage 

(12), a secondary passage (14) bypassing the throttle valve (30), and gas passages (15, 14b) for introducing fuel evaporative gas into 

the main passage (12); a first adjustment valve (41) for adjusting the passage area of the secondary passage (14); a drive source (50) 

for driving the first adjustment valve (41); and a second adjustment valve (61) for adjusting the passage area of the gas passage (15). 

The second adjustment valve (61) is driven by the driving force from the drive source (50). Thus, a lower cost and a reduction in size 

can be achieved while suppressing an increase in specialized components, and fuel evaporative gas can be recovered reliably without 

being discharged to the outside. 
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(54) Title of the invention : RISK DETERMINATION OF CORONARY ARTERY DISEASE 
 

  

(51) International classification  
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      Address of Applicant :Diplomvej 376 2800 KGS LYNGBY 

Denmark 

(72)Name of Inventor : 

   1)SCHMIDT, Samuel Emil 
 

(57) Abstract : 

The proposed technology relates to a method for indicating a risk for coronary artery disease. A sound recording is obtained (100) 

covering a plurality of heartbeats, a plurality of heart sounds are identified (200) in the sound recording, and a plurality of segments 

are obtained (300) from the sound recording. A frequency power measure is determined (400) based on the signal strength of a first 

frequency window of a period in the diastole, an amplitude of the fourth heart sound is determined (500) based on the plurality of 

heart sounds and the plurality of segments, and an indication of a heart rate variability is determined (600) based on the plurality of 

heart sounds. The indication of the risk for coronary artery disease is then determined (700) based on the frequency power measure, 

the amplitude of the fourth heart sound, and the indication of the heart rate variability. 
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(54) Title of the invention : SYSTEM AND METHOD FOR GENERATING AND DEPOSITING KEYS FOR MULTI-POINT 

AUTHENTICATION 
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(71)Name of Applicant :  

   1)AUTNHIVE CORPORATION  
      Address of Applicant :2275 Upper Middle Rd E #101 

Oakville, Ontario L6H 0C3 Canada 

(72)Name of Inventor : 

   1)VIJAYANARAYANAN, Devi Selva  Kumar  
 

(57) Abstract : 

The present invention is an platform and/or agnostic authentication method and system operable to authenticate users, data, 

documents, device and transactions. Embodiments of the present invention may be operable with any client system. The authentication 

method and system are operable to disburse unique portions of anonymous login related information amongst multiple devices. These 

devices and the disburse unique portions of anonymous login information are utilized by the solution to authenticate users, data, 

documents, device and transactions. Login-related information is not stored in any portion of the solution, users and devices are 

anonymously authenticated. The solution also permits a user to access secured portions of the client system through a semi-

autonomous process and without having to reveal the user's key. 
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(72)Name of Inventor : 

   1)WRASIDLO, Wolfgang J. 

   2)STOCKING, Emily M.  

   3)NATALA, Srinivasa Reddy 

   4)PRICE, Diana Luz 
 

(57) Abstract : 

The present disclosure relates to substituted phenyl sulfonyl phenyl triazole thiones, pharmaceutical compositions containing them, 

and methods of using them. 
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(71)Name of Applicant :  
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(72)Name of Inventor : 

   1)LIN, Yanan 
 

(57) Abstract : 

The present application relates to wireless communication technology, and discloses an uplink control channel transmission method, a 

terminal, and a base station, for solving the problem of uplink scheduling request transmission latency being unable to meet latency 

sensitivity service requirements. In the present invention, a terminal determines a period and physical resources for sending an uplink 

scheduling request; the terminal determines a target uplink control channel for transmitting other uplink control information; and, on 

the basis of the relationship between the period and the duration of the target uplink control channel transmission, the terminal 

determines a multiplexing transmission mode of the uplink scheduling request and the other uplink control information. 
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Dongguan, Guangdong 523860 China 

(72)Name of Inventor :  

   1)LIN, Yanan 
 

(57) Abstract : 

The present invention relates to radio communication techniques. Disclosed are a method for transmitting an uplink control channel, a 

terminal, and a base station capable of solving a problem in which transmission delay of an uplink scheduling request may not be able 

to meet a requirement of a delay-sensitive service. The method comprises: a terminal determining a transmission periodicity of an 

uplink scheduling request and a physical resource; the terminal determining that a target uplink control channel is to be used to 

transmit other uplink control information; and the terminal determining, according to a relationship between the periodicity and a time 

length of transmission of the target uplink control channel, a multiplexing transmission scheme for the uplink scheduling request and 

other uplink control information. 
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(57) Abstract : 

Disclosed in embodiments of the present application are a service configuration method and a related product, the method comprising: 

a core network device sending first configuration information to an access network device, the first configuration information being 

used to indicate one quality of service (QoS) resource type to be selected from among multiple QoS resource types, and the QoS 

resource type indicated by the first configuration information being used on the access network device to transmit a first service; the 

multiple QoS resource types comprise a guaranteed bit rate (GBR) type, non-GBR type and a delay-critical GBR type. An access 

network device embodied in the present application can alone determine a QoS resource type, thereby increasing service transmission 

efficiency. 
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(57) Abstract : 

Ketogenic compositions including a non-racemic mixture of beta-hydroxybutyrate (BHB) enriched with the R-enantiomer are 

formulated to increase ketone body level in a subject. The non-racemic mixture of BHB is enriched with the R-enantiomer to elevate 

ketone bodies and increase the rate at which ketosis is achieved yet contains an amount of the S-enantiomer sufficient to provide 

alternative benefits as discussed herein. In some aspects a composition for increasing ketone body level in a subject contains a 

dietetically or pharmaceutically acceptable carrier and a non-racemic mixture of R-beta-hydroxybutyrate and S-beta-hydroxybutyrate, 

wherein the non-racemic mixture of R-beta-hydroxybutyrate and S-beta-hydroxybutyrate contains from about 55% to 98% by 

enantiomeric equivalents of the R-beta-hydroxybutyrate and from about 45% to about 2% by enantiomeric equivalents of S-beta-

hydroxybutyrate enantiomer. 
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(57) Abstract : 

The present disclosure relates to a 5th generation (5G) or pre-5G communication system for supporting a higher data transfer rate 

beyond a 4th generation (4G) communication system, such as long term evolution (LTE). A method for operating a terminal in a 

communication system comprises the steps of: performing radio resource control (RRC) signaling with a base station; determining a 

coding rate on the basis of an RRC configuration according to the RRC signaling; and determining the size of data by using the coding 

rate. 
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(57) Abstract : 

This specification relates to end-to-end learning in communication systems and describes: organising a plurality of transmitter neutral 

networks and a plurality of receiver neural networks into a plurality of transmitter-receiver neural network pairs, wherein a 

transmitter-receiver neural network pair is defined for each of a plurality of subcarrier frequency bands of a multi-carrier transmission 

system; arranging a plurality of symbols of the multi-carrier transmission system into a plurality of transmit blocks; mapping each of 

said transmit blocks to one of the transmitter-receiver neural network pairs; transmitting each symbol using the mapped transmitter-

receiver neural network pair; and training at least some weights of the transmit and receive neural networks using a loss function for 

each transmitter-receiver neural network pair. 
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(57) Abstract : 

Protection of login processes The present invention relates to a method for protecting a login process of a user to a service provider 

against brute force attacks. A financial value is transferred from the user to a token provider for a temporary login token. A login at- 

tempt is performed by the user on the service provider, wherein the login attempt requires user specific login data and the temporary 

login token. If the login on the service provider was successful within a predefined number of login attempts, the financial value is 

transferred back to the user. 
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(57) Abstract : 

[Problem] To provide a metal/fiber-reinforced resin material composite in which a metal member and a fiber-reinforced resin material 

are firmly bonded, a light weight and excellent workability are obtained while the strength is enhanced, and the amount of the fiber-

reinforced resin material used can be reduced. [Solution] A metal/fiber-reinforced resin material composite comprising a metal 

member, and a first fiber-reinforced resin material having a matrix resin and a reinforcement fiber material, the metal member and the 

first fiber-reinforced resin material being formed into a composite with an adhesive resin layer interposed therebetween, wherein the 

adhesive resin layer is obtained by solidifying or curing an adhesive resin composition containing at least 50 mass parts of a phenoxy 

resin (A), and the maximum load of the metal/fiber-reinforced resin material composite is greater than the total load of the maximum 

load of the metal member alone and the maximum load of the fiber-reinforced resin material alone (i.e., so as to display a law of over-

mixture that surpasses the law of mixture with respect to the tensile load). 
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(57) Abstract : 

Low-generation dendrimers containing a high density of surface hydroxyl groups, and methods of synthesis thereof are provided. In 

particular, oligo ethylene glycol (OEG)-like dendrimers with a high surface functional groups at relatively low generations (e.g. 120 

hydroxyls in the third generation, with a size of just 1-2 nm) is described. Dendrimer formulations including one or more prophylactic, 

therapeutic, and/or diagnostic agents, and methods of use thereof are also described. The formulations are suitable for topical, enteral, 

and/or parenteral delivery for treating one or more diseases, conditions, and injuries in the eye, the brain and nervous system (CNS), 

particularly those associated with pathological activation of microglia and astrocytes. 
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(57) Abstract : 

The present invention provides a composition for improving the sustained-release ability of N-(2-ethylsulfonylamino-5-

trifluoromethyl-3-pyridyl)cyclohexanecarboxamide or a salt thereof. More specifically, the present invention provides a topical 

administration composition that contains a polycation polymer and N-(2-ethylsulfonylamino-5-trifluoromethyl-3-

pyridyl)cyclohexanecarboxamide or a salt thereof. 
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(57) Abstract : 

[Problem]To provide an easily openable sealant film having excellent heat-sealing properties and being easily finger-pokable. 

[Solution] This easily openable sealant film comprises an ethylene-based polymer composition which contains: an ethylene-based 

polymer, which is a long-chain branched ethylene/C4-10a-olefin satisfying certain requirements; and a low-density polyethylene 

obtained by a high-pressure method, wherein the weight ratio of the ethylene-based polymer to the low-density polyethylene obtained 

by the high-pressure method is 1:99 to 99:1. 
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(57) Abstract : 

A tail portion (1) for a fin-stabilized projectile comprises at least two deployable fins (3), which are inclined. The fins (3) are arranged 

in at least two sections (2), which are arranged adjacent to another in the axial direction. Each section (2) preferably contains at least 

two fins (3), and the fins (3) which form part of one and the same section (2) are synchronously deployable by means of a linking 

member (4), to which the fins (3) forming part of the section (2) are coupled. 
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(57) Abstract : 

Provided is a coating solution for forming insulating film for grain-oriented electrical steel sheet, characterized by satisfying formula 1 

and containing one or more types of hydrous silicate powder having an average particle diameter not exceeding 2 µm, and one or more 

types of phosphoric acid or phosphate which satisfy the relation SniMi/SPi=0.5. Formula 1: 1.5=(SniMi+Sn'jM'j)/SPi=15 (Where P 

represents the number of moles of phosphor, M represents the number of moles of metal ions derived from phosphate, n represents the 

valence of the metal ions derived from phosphates, i represents the number of types of phosphate, M' represents the number of moles 

of metal elements in the hydrous silicate(s), n' represents the valence of the metal element in the hydrous silicate(s), and j represents 

the number of types of hydrous silicates.) 
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(57) Abstract : 

The invention concerns a die insertion tool (100) for inserting a die (550) into a die pocket (552) of a press (500), the tool (100) 

includes a barrel (102) shaped for positioning the tool (100) within a punch guide bore (582) of the press (500), a tip (106) for 

insertion into a die cavity (556) of the die (550), and a collar (104) located between the barrel (102) and the tip (106) and configured to 

contact the die (550) when the tip (106) is inserted in the die cavity (556). The invention further concerns a kit (700) for a press (500) 

and a method for inserting a die (550) into a die pocket (552) of a press (500), 
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233/55, C07C 57/30, 

C07C 57/32 

(31) Priority Document No  :17204842.3  

(32) Priority Date  :01/12/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/082526  

:26/11/2018 

(87) International Publication No  :WO 2019/105881  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BAYER PHARMA AKTIENGESELLSCHAFT  
      Address of Applicant :M¼llerstr. 178 13353 Berlin Germany 

(72)Name of Inventor : 

   1)FEY, Peter 

   2)RUBENBAUER, Philipp 

   3)LOVIS, Kai  

   4)OLENIK, Britta  

   5)KSEL, Julia 

   6)SPINDLER, Felix 
 

(57) Abstract : 

The invention relates to a novel and improved method for producing (3S)-3-(4-chlor-3-{[(2S,3R)-2-(4-chlorphenyl)-4,4,4-trifluor-3-

methylbutanoyl]amino}phenyl)-3-cyclo-propylpropanoic acid of the formula (I), to the compound of the formula (I) in a crystalline 

form, and to the use thereof for treating and/or preventing diseases, in particular for treating and/or preventing cardiovascular, 

cardiopulmonary, and cardiorenal diseases. 
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(54) Title of the invention : COMBUSTION ENGINE 
 

  

(51) International classification  :F02B 41/06 

(31) Priority Document No  :2019783  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :Netherlands 

(86) International Application No 

        Filing Date 

:PCT/NL2018/050694  

:22/10/2018 

(87) International Publication No  :WO 2019/083356  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 
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(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)FINVESTOR B.V. 
      Address of Applicant :Maliebaan 70 3581 CV Utrecht 

Netherlands 

(72)Name of Inventor :  

   1)DE JONG, Arjen Teake 

   2)DE JONG, Sjouke Kemp 

   3)BREUNESSE, Richard Theodoor 

   4)KRIJGSMAN, Jacob Theodorus 
 

(57) Abstract : 

A combustion engine comprises combustion chambers (1-4) with reciprocating pistons (5), intake ports (6) and exhaust ports (7). 

Overflow ports (1 1,12) are provided between adjacent combustion chambers to provide an overflow channel ( 15,16) that closes 

during a high load mode of operation of said engine and opens during a partial load mode of operation. The overflow ports (1 1,12) 

straddle a path of shortest distance between adjacent combustion chambers and said overflow channel (15) extends at least 

substantially along said path of shortest distance. In a further aspect of the invention, exhaust ports (lb+2a, 3b+4a) of adjacent 

combustion chambers are joined into a common exhaust channel (P2,P4) that communicates with an exhaust header (20) of the engine 

through valve means ( V1,V2) that open during the high load mode of operation of said engine and close during a partial load mode of 

operation. 
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(54) Title of the invention : TRIBOELECTRIC GENERATING DEVICE AND MANUFACTURING METHOD THEREOF 
 

  

(51) International classification  :H02N 1/04 

(31) Priority Document No  :10-2017-0156387  

(32) Priority Date  :22/11/2017 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2018/013687  

:12/11/2018 

(87) International Publication No  :WO 2019/103374  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SONG, Charles Kiseok 
      Address of Applicant :101-804, 36, Mallijae-ro, Mapo-gu, 

Seoul 04189 Republic of Korea 

(72)Name of Inventor : 

   1)SONG, Charles Kiseok 
 

(57) Abstract : 

A triboelectric generating device which does not require physical space to generate friction motions unlike conventional piezoelectric 

devices, maximizes a surface area by junction friction portions of the inexpensive and mass-produced friction material composite, 

improves the durability of the generating device, and can effectively produce electricity, and a manufacturing method thereof are 

disclosed. The triboelectric generating device comprises: a triboelectric generating layer (300) which comprises a friction portion 

having a junction structure located at a central portion and made of two or more different polymers; a first electrode (100) which is 

positioned opposite to one surface of the triboelectric generation layer (300); and a second electrode (200) which is positioned to face 

the other surface of the triboelectric generation layer (300). 
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(54) Title of the invention : GAZE-INITIATED VOICE CONTROL 
 

  

(51) International classification  
:G10L 15/22, G06F 

3/01 

(31) Priority Document No  :62/609959  

(32) Priority Date  :22/12/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/IB2018/060536  

:21/12/2018 

(87) International Publication No  :WO 2019/123425  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)TELEFONAKTIEBOLAGET LM ERICSSON (PUBL)  
      Address of Applicant :SE-164 83 Stockholm Sweden 

(72)Name of Inventor : 

   1)UNTER ECKER, Oliver  
 

(57) Abstract : 

A device initiates voice control through gaze detection. The device detects that a user is gazing at a gaze target. Responsive to that 

detection, the device captures audio and performs automatic speech recognition of the captured audio to turn the audio into text. The 

device performs natural language understanding on the text to determine an application-specific command. The device performs 

application-specific processing for the application-specific command. 
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(54) Title of the invention : IMAGING AGENTS 
 

  

(51) International classification  

:A61K 51/04, C07B 

59/00, C07D 

491/048, A61K 

101/00, A61K 101/02 

(31) Priority Document No  :17204896.9  

(32) Priority Date  :01/12/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/082649  

:27/11/2018 

(87) International Publication No  :WO 2019/105913  
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Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)UCB BIOPHARMA SRL  
      Address of Applicant :60, Alle de la Recherche 1070 Brussels 

Belgium 

(72)Name of Inventor : 

   1)MERCIER, Jo«l 

   2)VALADE, Anne  

   3)VERMEIREN, Celine 

   4)WOOD, Martyn  

   5)MAGUIRE, Ralph  
 

(57) Abstract : 

The present invention relates to radiolabelled 4-(furo[3,2-c]pyridin-4-yl) derivatives and their use as radioactive tracers, and in 

particular their use as imaging agents. 
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(54) Title of the invention : ANNULAR BRACKET FOR EXTERNALLY LOADING A TOWER SEGMENT, EXTERNAL 

LOADING SYSTEM OF A HYBRID TOWER, TOWER SECTION OF A HYBRID TOWER, HYBRID TOWER, WIND 

TURBINE, AND ASSEMBLY METHOD OF AN EXTERNAL LOADING SYSTEM FOR A HYBRID TOWER 
 

  

(51) International classification  
:E04H 12/16, E04H 

12/08, E04H 12/12 

(31) Priority Document No  :10 2017 125 060.3  

(32) Priority Date  :26/10/2017 

(33) Name of priority country  :Germany 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079006  

:23/10/2018 

(87) International Publication No  :WO 2019/081491  
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(71)Name of Applicant :  

   1)WOBBEN PROPERTIES GMBH 
      Address of Applicant :Borsigstrae 26 26607 Aurich Germany 

(72)Name of Inventor : 

   1)KERSTEN, Roy 

   2)RïTHEL, Steffen 
 

(57) Abstract : 

The invention relates to an annular bracket for externally loading a tower segment, in particular a tower segment of a wind turbine, an 

external loading system of a hybrid tower, preferably of a hybrid tower of a wind turbine, a tower section of a hybrid tower, preferably 

of a hybrid tower of a wind turbine, a hybrid tower, preferably a hybrid tower of a wind turbine, a wind turbine, and an assembly 

method of an external loading system for a hybrid tower, preferably for a hybrid tower of a wind turbine. Described is an annular 

bracket (200) for externally loading a tower segment (103), in particular a tower segment (103) of a wind turbine, comprising a 

connection element (202) for connecting a loading element (204), a support element (206) for transferring a loading force to a tower 

segment (103), and an annular force transmission element (210) for transmitting the loading force between the connection element 

(202) and the support element (206), the support element (206) having a greater distance from a longitudinal axis of the annular 

bracket (200) in the radial direction than the connection element (202). 
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(54) Title of the invention : FIBER REINFORCED POLYPROPYLENE COMPOSITION 
 

  

(51) International classification  :C08L 23/12 

(31) Priority Document No  :17205452.0  

(32) Priority Date  :05/12/2017 

(33) Name of priority country  :EPO 
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        Filing Date 
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(71)Name of Applicant :  

   1)BOREALIS AG  
      Address of Applicant :IZD Tower Wagramer Str. 17-19 1220 

Vienna Austria 

(72)Name of Inventor : 

   1)JERABEK, Michael 

   2)STOCKREITER, Wolfgang  

   3)LUMMERSTORFER, Thomas 
 

(57) Abstract : 

The present invention is directed to granules comprising a fiber reinforced composition (C), said composition comprising a propylene 

polymer (PP), an elastomeric ethylene copolymer (E) and short fibers (SF). Further, the present invention is directed to an article 

comprising said fiber reinforced composition (C). 

  

No. of Pages : 61 No. of Claims : 15 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32405 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021094 A 

(19) INDIA  
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(54) Title of the invention : 2-OXO-1-PYRROLIDINYL IMIDAZOTHIADIAZOLE DERIVATIVES  
 

  

(51) International classification  
:C07D 513/04, A61K 

31/433, A61P 25/08 

(31) Priority Document No  :17206684.7  

(32) Priority Date  :12/12/2017 
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        Filing Date 

:PCT/EP2018/083498  

:04/12/2018 
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(71)Name of Applicant :  

   1)UCB BIOPHARMA SRL  
      Address of Applicant :60, Alle de la Recherche 1070 Brussels 

Belgium 

(72)Name of Inventor : 

   1)PROVINS, Laurent 

   2)CHANTEUX, Hugues 
 

(57) Abstract : 

The present invention relates to 2-oxo-1-pyrrolidinyl imidazothiadiazole derivatives, processes for preparing them, pharmaceutical 

compositions containing them and their use as pharmaceuticals. (I) 

  

No. of Pages : 34 No. of Claims : 11 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32406 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021096 A 

(19) INDIA  

(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : UNDERWIRE CASING 
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5/00, A41C 3/12 
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        Filing Date 
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(71)Name of Applicant :  

   1)HBI BRANDED APPAREL ENTERPRISES, LLC  
      Address of Applicant :1000 East Hanes Mill Road Winston 

Salem, North Carolina 27105 U.S.A. 

(72)Name of Inventor : 

   1)WARREN, Roger D. 

   2)ABBOTT, Michael D. 

   3)BROWN, Charles C. 
 

(57) Abstract : 

A brassiere includes a body portion configured to at least partially encircle a wearer of the brassiere. The body portion includes a torso 

band configured to at least partially encircle a wearer of the brassiere, and a pair of breast cups including a first breast cup and a 

second breast cup. The pair of breast cups are configured to support breasts of the wearer. The brassiere further includes an under-bust 

support adhered to the body portion adjacent to a lower periphery of the pair of breast cups. 
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(54) Title of the invention : FIBER REINFORCED POLYPROPYLENE COMPOSITION 
 

  

(51) International classification  :C08L 23/12 

(31) Priority Document No  :17205456.1  

(32) Priority Date  :05/12/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/083402  

:04/12/2018 
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Number  
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(71)Name of Applicant :  

   1)BOREALIS AG  
      Address of Applicant :IZD Tower Wagramer Str. 17-19 1220 

Vienna Austria 

(72)Name of Inventor : 

   1)JERABEK, Michael 

   2)STOCKREITER, Wolfgang 

   3)LUMMERSTORFER, Thomas 
 

(57) Abstract : 

The present invention is directed to granules comprising a fiber reinforced composition (C), said composition comprising a propylene 

polymer (PP), an elastomeric ethylene copolymer (E) and long fibers (LF). 
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(54) Title of the invention : CONTROLLING A SURGICAL INSTRUMENT ACCORDING TO SENSED CLOSURE 

PARAMETERS 
 

  

(51) International classification  :A61B 17/00 

(31) Priority Document No  :62/611339  

(32) Priority Date  :28/12/2017 

(33) Name of priority country  :U.S.A. 
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        Filing Date 
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(71)Name of Applicant :  
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      Address of Applicant :#475 Street C, Suite 401 Los Frailes 

Industrial Park Guaynabo, 00969 U.S.A. 

(72)Name of Inventor : 

   1)SHELTON, IV, Frederick E.  

   2)HARRIS, Jason L. 

   3)ECKERT, Chad E. 

   4)WONG, Jordan B. 

   5)YATES, David C. 
 

(57) Abstract : 

A surgical instrument includes an end effector, a motor for opening and closing the jaws, a sensor configured to detect a tissue 

compression parameter associated with a tissue between the jaws, and a control circuit. The control circuit is configured to determine a 

value of the tissue compression parameter via the sensor as the jaws transition from the open configuration to the closed configuration, 

cause the motor to increase a time to transition the jaws to the closed configuration according to whether the value of the tissue 

compression parameter is above a first threshold, and provide feedback according to whether the value of the tissue compression 

parameter is below a second threshold. 
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(54) Title of the invention : PEA PROTEIN HYDROLYSATE 
 

  

(51) International classification  
:A23L 1/29, A23L 

1/30, A23L 1/305 

(31) Priority Document No  :62/581359  

(32) Priority Date  :03/11/2017 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/US2018/058830  
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   1)CARGILL, INCORPORATED  
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Wayzata, Minnesota 55391 U.S.A. 

(72)Name of Inventor : 

   1)HAN, Sonia 

   2)ISMAIL, Pam  

   3)TIES, Paige 

   4)MITACEK, Rachel  
 

(57) Abstract : 

A composition and method of preparing a pea protein hydrolysate includes obtaining a pea protein composition, adding a fungal 

protease to the pea protein composition, and hydrolyzing the pea protein composition to a degree of hydrolysis of about 4% or greater 

to obtain a pea protein hydrolysate. In an example, the degree of hydrolysis can range from about 4% to about 25% at a pH ranging 

from about 5 to about 7.5 and at a temperature ranging from about 30 ºC to about 60 ºC. The resulting pea protein hydrolysate has a 

solubility of at least 30% at pH 3.4, a viscosity of at least 65 cPs at pH 3.4, a dispersibility of at least 115 seconds at about neutral pH, 

and a suspendability of at least 1.5 TSI Global at pH 3.4. 
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(54) Title of the invention : COMPOSITIONS AND METHODS FOR INHIBITING BLOOD CANCER CELL GROWTH 
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:A61K 31/216, A61P 
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   1)MURUGESAN, Alli  

   2)REIMAN , Anthony  

   3)TOUAIBIA, Mohamed  
 

(57) Abstract : 

Methods, compositions and uses for inhibiting the growth in blood cancer cells with one or more of caffeic acid (3,4-

dihydroxycinnamic acid) phenethyl ester (CAPE), CAPE analogue MT30, and CAPE analogue GL8. The blood cancer cells can be 

myeloma, lymphoma and leukemia cells. The methods, compositions and uses can be in conjunction with the use of an IMiD to treat a 

patient. The compositions can include a pharmaceutically acceptable carrier, adjuvant or vehicle, a pharmaceutically acceptable salt or 

dietary supplement. 
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(54) Title of the invention : SELF-TUNING METHOD, SELF-TUNING SYSTEM AND MOBILE TERMINAL 
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(31) Priority Document No  :201711115376.7  

(32) Priority Date  :13/11/2017 
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        Filing Date 
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(72)Name of Inventor : 

   1)HOU, Jianzhang 

   2)ZHOU, Changwen 
 

(57) Abstract : 

The present application relates to a self-tuning method applied to a self-tuning system, said method comprising: acquiring an actual 

performance index value of the self-tuning system in a current use environment; when it is determined that a difference between the 

actual performance index value and a preset performance index value in a current use environment is greater than a preset value, 

controlling the self-tuning system to perform tuning until the self-tuning system finishes the tuning of all states thereof, so as to obtain 

a reflection signal corresponding to each of the states; comparing each reflected signal with a radio frequency signal received by the 

self-tuning system respectively, so as to obtain a comparison result; and taking a tuning parameter, within a first preset range, 

corresponding to the comparison result as the tuning parameter of the self-tuning system in the current use environment. The self-

tuning method may perform self-adaptive tuning according to the environment where the self-tuning antenna is located, so that the 

self-tuning antenna maintains a good transmission and reception performance. 
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(54) Title of the invention : REMOTE AUTOMATED DEPLOYMENT OF HVAC OPTIMIZATION SOFTWARE 
 

  

(51) International classification  

:F24F 11/30, F24F 
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(71)Name of Applicant :  

   1)OPTIMUM ENERGY, LLC  
      Address of Applicant :411 First Avenue South Suite 500 

Seattle, Washington 98104 U.S.A. 

(72)Name of Inventor : 

   1)MATTH YS, Clark, Richard 

   2)DEMPSTER, Ian, Robert 

   3)CHEN, Peng 

   4)CARTER, Chris 

   5)BOSCOLO, Chris 

   6)LECHNER, Andrew, Alexander 
 

(57) Abstract : 

Computer-implemented methods and structures deploy a heating ventilation and air conditioning (HVAC) energy optimization 

program. A standard operating control platform (OCP) is deployed in an energy optimization control engine (EOCE) computing 

system communicatively coupled to a plurality of HVAC components via a building automation system (BAS). An energy 

optimization portal (EOP), which receives from the EOCE computing system a first data set identifying the plurality of HVAC 

components, a second data set including operational control parameters for each of the plurality of HVAC components, and a third 

data set including measured operations data associated with each of the plurality of HVAC components. The EOP generates an energy 

optimized operating control platform based on the first, second, and third data sets, which is automatically communicated from the 

EOP to the EOCE computing system. 
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(54) Title of the invention : INDOLE COMPOUNDS AS ARYL HYDROCARBON RECEPTOR (AHR) MODULATORS 
 

  

(51) International classification  

:C07D 417/06, C07D 

417/14, C07D 401/06, 

C07D 209/12, C07D 

403/06 

(31) Priority Document No  :62/588751  

(32) Priority Date  :20/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/061758  

:19/11/2018 

(87) International Publication No  :WO 2019/099977  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ARIAGEN, INC.  
      Address of Applicant :3000 Sand Hill Road Building 2, Suite 

110 Menlo Park, CA, California 94025 U.S.A. 

(72)Name of Inventor :  

   1)COLABUONO, Peter 

   2)JOHNSON, Graham 

   3)MANNING, David Douglas 

   4)WOLF, Mark Allan  
 

(57) Abstract : 

The present disclosure relates to indole compounds and pharmaceutical compositions thereof, and their use in stimulating the immune 

system of patients in need thereof and in treating cancer. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021121 A 

(19) INDIA  

(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : ROBOTICS FOR ROTATING ENERGY CELLS IN VEHICLES 
 

  

(51) International classification  

:B60L 11/18, B66F 

9/075, H02J 7/00, 

B60S 5/06 

(31) Priority Document No  :62/574923  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/056941  

:22/10/2018 

(87) International Publication No  :WO 2019/079817  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)O'HORA, Gerard  
      Address of Applicant :800 Boylston St., Suite 1600 Boston, 

Massachusetts 02199 U.S.A. 

(72)Name of Inventor : 

   1)O'HORA, Gerard  
 

(57) Abstract : 

An energy module exchange system may include an enclosure with one or more storage racks configured to store and charge energy 

modules; an opening in the enclosure; and a robotic arm configured to retrieve the energy modules from the storage racks and pass 

them through an opening in the enclosure for exchange with an electric vehicle. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021122 A 

(19) INDIA  
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(54) Title of the invention : OFFSET POWER TAKE-OFF FOR HYDRAULIC MACHINE 
 

  

(51) International classification  
:B60K 17/16, B60K 

25/06 

(31) Priority Document No  :1760042  

(32) Priority Date  :24/10/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/EP2018/079103  

:24/10/2018 

(87) International Publication No  :WO 2019/081554  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)POCLAIN HYDRAULICS INDUSTRIE  
      Address of Applicant :Route de Compi¨gne 60410 

VERBERIE France 

(72)Name of Inventor : 

   1)LUCIENNE, Philippe  
 

(57) Abstract : 

The invention concerns a hydraulic assist system of a vehicle comprising a secondary shaft of a gearbox of the vehicle, a differential 

comprising a differential case, the differential case comprising primary gear teeth, the primary gear teeth rotating the differential case 

via the output shaft of the gearbox, an axle, the differential rotating the axle, a hydraulic machine that is offset from the axle, such that 

the hydraulic machine and the axle are not coaxial, the differential case further comprising additional gear teeth, said additional gear 

teeth rotating the hydraulic machine. 
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(54) Title of the invention : SYSTEMS AND METHODS FOR COMBINED FEMTO-PHACO SURGERY 
 

  

(51) International classification  

:A61B 50/24, A61F 

9/007, A61F 9/008, 

A61B 90/25, A61B 

50/13 

(31) Priority Document No  :15/791385  

(32) Priority Date  :23/10/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/054254  

:03/10/2018 

(87) International Publication No  :WO 2019/083704  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)PATTON, Douglas 
      Address of Applicant :15 Bloomdale Irvine, CA 92614 U.S.A. 

(72)Name of Inventor :  

   1)PATTON, Douglas 
 

(57) Abstract : 

Systems and methods are described for a combined Femto and Phaco surgical system built into a single housing. The system 

advantageously permits each of the Femto device and Phaco surgical tray to be rotated out of the way or into the position without 

requiring movement of a patient. Thus, a user can switch between Femto and Phaco surgical procedures without movement of the 

patient. 

  

No. of Pages : 11 No. of Claims : 17 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32417 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021128 A 

(19) INDIA  

(22) Date of filing of Application :19/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : APPARATUS AND METHOD FOR DETERMINING CALIBRATION TIMING FOR BLOOD 

PRESSURE MEASUREMENT IN ELECTRONIC DEVICE 
 

  

(51) International classification  
:A61B 5/00, A61B 

5/021, H04M 1/725 

(31) Priority Document No  :10-2018-0006965  

(32) Priority Date  :19/01/2018 

(33) Name of priority country  :Republic of Korea 

(86) International Application No 

        Filing Date 

:PCT/KR2019/000205  

:07/01/2019 

(87) International Publication No  :WO 2019/143056  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SAMSUNG ELECTRONICS CO., LTD.  
      Address of Applicant :129, Samsung-ro, Yeongtong-gu 

Suwon-si Gyeonggi-do 16677 Republic of Korea 

(72)Name of Inventor : 

   1)LEE, Hongji  

   2)JEON, Taehan 

   3)PARK, Jongin 

   4)SHIM, Hwan 
 

(57) Abstract : 

An electronic device includes a sensor, a memory, and a display, and a processor. The processor is configured to determine bio-

information and blood pressure information of a user measured through the sensor, determine reliability of calibration of the blood 

pressure information, based on at least one of elapsed time of the calibration, the bio-information, and the blood pressure information, 

determine, based on the reliability of the calibration, whether an event associated with the calibration occurs, and display a user 

interface (UI) to request another calibration, through the display, when the event is determined to have occurred. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021152 A 

(19) INDIA  

(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : PROSTHESIS SHAPE DATA GENERATION SYSTEM 
 

  

(51) International classification  
:A61F 2/60, G06F 

17/50 

(31) Priority Document No  :2017-223984  

(32) Priority Date  :21/11/2017 

(33) Name of priority country  :Japan 

(86) International Application No 

        Filing Date 

:PCT/JP2018/042889  

:20/11/2018 

(87) International Publication No  :WO 2019/103010  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INSTALIMB, INC.  
      Address of Applicant :2-4-5, Ikejiri, Setagaya ward, Tokyo 

1540001 Japan 

(72)Name of Inventor : 

   1)TOKUSHIMA Yutaka  
 

(57) Abstract : 

[Problem] To speedily and economically manufacture a prosthetic limb that fits the shape of a prosthetic limb user's stump. [Solution] 

A prosthesis shape data generation system that includes: a stump shape data acquisition unit that acquires stump shape data which is 

shape data of a stump on a living body; and an estimated prosthesis shape data generation unit that generates estimated prosthesis 

shape data, which is shape data that corresponds to a part or whole of a prosthetic limb that fits the stump on the living body, by 

inputting the stump shape data into a machine learning instrument that has already learnt the correspondence between the stump shape 

and a part or whole of the shape of the prosthetic limb that fits the stump, and performing an estimation process. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021153 A 

(19) INDIA  

(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : FUNCTIONAL GLAZING PROVIDED WITH A PERMANENT PROTECTIVE FILM 
 

  

(51) International classification  

:C03C 17/36, C03C 

17/38, G02B 5/02, 

C23C 14/06 

(31) Priority Document No  :1761458  

(32) Priority Date  :30/11/2017 

(33) Name of priority country  :France 

(86) International Application No 

        Filing Date 

:PCT/FR2018/053031  

:28/11/2018 

(87) International Publication No  :WO 2019/106295  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)SAINT-GOBAIN GLASS FRANCE  
      Address of Applicant :12 place de l'Iris Tour Saint-Gobain 

92400 Courbevoie France 

(72)Name of Inventor : 

   1)DEVYS, Lucie 

   2)WANAKULE, Nisita  

   3)SCHIAVONI, Michele  
 

(57) Abstract : 

The invention relates to an item for glazing, comprising a substrate consisting of glass or an organic material, on the surface of which 

the following elements are deposited: a layer or a stack of layers imparting a functionality to said item, particularly sun protection, 

thermal insulation or anticondensation properties, of a total thickness of between 5 nanometers and 400 nanometres; and an organic 

film covering said layer or said stack of layers, the thickness of said polymer film being between 300 nanometres and 10 micrometres, 

said item being characterised in that a texturing element is present beneath said layer or said stack of layers, the roughness of the 

surface of the texturing element being such that: the arithmetic mean deviation Ra is between 50 nm and 2 micrometres, including 

ends; and the base length RSm is between 5 micrometres and 300 micrometres, including ends. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021155 A 

(19) INDIA  

(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : ANTI-PD-L1 ANTIBODY AND IL -7 FUSIONS 
 

  

(51) International classification  

:C07K 16/46, C07K 

16/28, C12N 15/13, 

A61K 39/395, A61P 

35/00 

(31) Priority Document No  :PCT/CN2018/074121  

(32) Priority Date  :25/01/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2019/073264  

:25/01/2019 

(87) International Publication No  :WO 2019/144945  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)I-MAB BIOPHARMA US LIMITED  
      Address of Applicant :9801 Washingtonian Blvd, Suite 710 

Gaithersburg, MD 20878 U.S.A. 

   2)I-MAB BIOPHARMA CO., LTD.  
(72)Name of Inventor : 

   1)FANG, Lei 

   2)CUI, Feifei 

   3)GU, Haijuan 

   4)WANG, Zhengyi 

   5)GUO, Bingshi 

   6)ZANG, Jingwu 
 

(57) Abstract : 

Provided are fusion molecule having a PD-L1 inhibitor fused to a human IL-7 protein or fragment thereof through a peptide linker. 

The fusion molecules exhibit synergistic anti-tumor effects. 
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(19) INDIA  
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(54) Title of the invention : DEVICE FOR TURN MANEUVER OF VEHICLE ON ROADS 
 

  

(51) International classification  
:B60Q 1/34, B60Q 

1/38 

(31) Priority Document No  :2017/0696.2  

(32) Priority Date  :20/10/2017 

(33) Name of priority country  :Kazakhstan 

(86) International Application No 

        Filing Date 

:PCT/KZ2017/000028  

:28/12/2017 

(87) International Publication No  :WO 2019/078703  
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Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)YEGIMBAYEV, Yerbulat  
      Address of Applicant :ul. Arai, 35/1, kv. 6 Astana, 010000 

Kazakhstan 

(72)Name of Inventor : 

   1)YEGIMBAYEV, Yerbulat  
 

(57) Abstract : 

The invention relates to lighting devices. A device for a turning maneuver of a vehicle on roads consists of a turn sign, a receiver unit 

having electronic contents, and a remote control unit. The turn sign is made from an LED strip applied adhesively to the lower left 

corner of the back windshield of an automotive vehicle using colorless double-sided tape. The receiver unit is fastened using double-

sided tape beneath the lining of the passenger compartment, close to the turn sign, and is connected to said turn sign and to a power 

supply by means of short duplex wires. The remote control unit is mounted using double-sided tape next to a turn signal lever on the 

dashboard of the automotive vehicle. The invention achieves increased traffic safety by means of the possibility of warning drivers 

moving behind a vehicle of the intention to turn. 
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(54) Title of the invention : ORAL DELIVERY OF GLP-1 PEPTIDE ANALOGS 
 

  

(51) International classification  

:A61P 3/10, A61K 

38/26, A61K 38/22, 

A61K 47/10 

(31) Priority Document No  :62/579186  

(32) Priority Date  :31/10/2017 

(33) Name of priority country  :U.S.A. 
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        Filing Date 

:PCT/IB2018/058514  

:30/10/2018 

(87) International Publication No  :WO 2019/087083  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MEDIMMUNE LIMITED  
      Address of Applicant :Milstein Building, Granta Park 

Cambridge CB21 6GH U.K. 

(72)Name of Inventor : 

   1)PECHENOV, Sergei 

   2)TYAGI, Puneet 

   3)SUBRAMONY, Janardhanan Anand 
 

(57) Abstract : 

The present invention provides formulations for oral administration of GLP- 1 peptide analogs, methods of making such formulations, 

and methods of treatment using such formulations. 
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(19) INDIA  

(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : MULTI-CHIMERIC CELL AND THERAPY FOR TRANSPLANTATION AND TREATMENT OF 

IMMUNE DEFICIENCIES AND GENETIC DISORDERS 
 

  

(51) International classification  

:C12N 5/16, C12N 

5/078, C12N 5/073, 

A61K 35/12 

(31) Priority Document No  :62/591397  

(32) Priority Date  :28/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/062736  

:28/11/2018 

(87) International Publication No  :WO 2019/108584  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THE BOARD OF TRUSTEES OF THE UNIVERSITY 

OF ILLINOIS  
      Address of Applicant :352 Henry Administration Building 506 

S. Wright Street Urbana, IL 61801 U.S.A. 

(72)Name of Inventor : 

   1)SIEMIONOW, Maria  
 

(57) Abstract : 

A multi-chimeric cell created by ex vivo fusion of three or more hematopoietic stem cells, mesenchymal stem cells, myoblasts, 

pericytes, or satellite cells, or a combination thereof, from three or more different donors is provided, as is the use of these cells in 

thransplant therapy and treatment of immune deficiency and genetic disorders. 
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(19) INDIA  
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(54) Title of the invention : DOPAMINE--HYDROXYLASE INHIBITORS 
 

  

(51) International classification  
:C07D 487/14, A61P 

25/00, A61K 31/4188 

(31) Priority Document No  :1720189.8  

(32) Priority Date  :04/12/2017 

(33) Name of priority country  :U.K. 

(86) International Application No 

        Filing Date 

:PCT/PT2018/050043  

:30/11/2018 

(87) International Publication No  :WO 2019/112457  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BIAL - PORTELA & Cª, S.A. 
      Address of Applicant : Av. da Siderurgia Nacional 4745-457 

S. Mamede Do Coronado Portugal 

(72)Name of Inventor :  

   1)KISS, Laszlo Erno 

   2)BELIAEV, Alexander  

   3)ROSSI, Tino 

   4)PALMA, Pedro Nuno Leal 

   5)SOARES DA SILVA, Patrcio Manuel Vieira Araujo  

   6)PINTO, Rui 

   7)CARDONA, Francisco 
 

(57) Abstract : 

This invention relates to: (a) compounds of formula Ia (with R1, R4 to R6, n and A as defined herein) and pharmaceutically acceptable 

salts or solvates thereof that are useful as dopamine- -hydroxylase inhibitors; (b) pharmaceutical compositions comprising such 

compounds, salts or solvates; (c) the use of such compounds, salts or solvates in therapy; (d) therapeutic methods of treatment using 

such compounds, salts or solvates; and (e) processes and intermediates useful for the synthesis of such compounds. 

  

No. of Pages : 448 No. of Claims : 17 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32425 
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(19) INDIA  
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(54) Title of the invention : MODIFIED C AND CH1 DOMAINS 
 

  

(51) International classification  
:C07K 16/46, A61K 

39/395, C12N 5/10 

(31) Priority Document No  :PCT/CN2018/072564  

(32) Priority Date  :15/01/2018 
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(86) International Application No 

        Filing Date 

:PCT/CN2019/071740  

:15/01/2019 

(87) International Publication No  :WO 2019/137552  

(61) Patent of Addition to Application 

Number  
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(71)Name of Applicant :  

   1)I-MAB BIOPHARMA US LIMITED  
      Address of Applicant :9801 Washingtonian Blvd, Suite 710 

Gaithersburg, MD 20878 U.S.A. 

   2)I-MAB BIOPHARMA CO., LTD.  
(72)Name of Inventor : 

   1)WANG, Yongqiang 

   2)FANG, Lei 

   3)WANG, Zhengyi 

   4)GUO, Bingshi 

   5)ZANG, Jingwu 
 

(57) Abstract : 

Provided are antibody and antigen-binding fragment with modified C and CH1 domains that still enable pairing of the C and CH1 

domains but have reduced pairing compared to wild type CH1 and C domains without the modification. Such modifications are 

particularly useful for preparing bispecific antibodies with two different pairs of C and CH1 domains. 
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(54) Title of the invention : HOUSE CONSTRUCTION STRUCTURE 
 

  

(51) International classification  
:E04H 1/00, E04H 

1/04 

(31) Priority Document No  :201711114370.8  

(32) Priority Date  :13/11/2017 
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(86) International Application No 

        Filing Date 
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(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 
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(71)Name of Applicant :  

   1)XINJIANG TIANDI GROUP  
      Address of Applicant :NO.17 Xinhua South Road Urumqi, 

Xinjiang 830002 China 

(72)Name of Inventor : 

   1)ZHENG, Daqing 
 

(57) Abstract : 

A house construction structure comprises an odd number of floors, an even number of floors, and outdoor private garden courtyards 

(3, 6). Living rooms (4) of houses corresponding in the up-down direction, of the odd number of floors and the even number of floors 

correspond vertically. The living room (4) of each house is externally provided with a corresponding outdoor private garden courtyard 

(3, 6). The outdoor private garden courtyards (6) outside all the living rooms (4) of the vertically-corresponding houses of the odd 

number of floors all correspond vertically and are disposed in a same first direction, and the outdoor private garden courtyards (3) 

outside all the living rooms (4) of the houses, vertically corresponding to the houses of the odd number of floors, of the even number 

of floors also correspond vertically and are disposed in a same second direction. The living room (4) of each house is disposed at the 

outer wall corners of the house (1) and is provided with the at least one corresponding outer wall corner and at least two adjacent outer 

wall surfaces in two different directions. The construction structure can increase the area of green land, and improves the security and 

the privacy of the houses. 
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(54) Title of the invention : METHODS FOR MANUFACTURING WIND TURBINE ROTOR BLADE PANELS HAVING 

PRINTED GRID STRUCTURES 
 

  

(51) International classification  
:B29C 70/54, F03D 

1/06 

(31) Priority Document No  :15/818936  

(32) Priority Date  :21/11/2017 

(33) Name of priority country  :U.S.A. 

(86) International Application No 

        Filing Date 

:PCT/US2018/059182  

:05/11/2018 

(87) International Publication No  :WO 2019/103829  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)GENERAL ELECTRIC COMPANY  
      Address of Applicant :1 River Road Schenectady, New York 

12345 U.S.A. 

(72)Name of Inventor : 

   1)TOBIN, James, Robert 

   2)MERZHAEUSER, Thomas 

   3)ANDERSON, Todd 
 

(57) Abstract : 

A method for manufacturing a rotor blade panel of a wind turbine includes placing a mold of the rotor blade panel relative to a 

computer numeric control (CNC) device. The method also includes forming one or more fiber-reinforced outer skins in the mold. The 

method also includes printing and depositing, via the CNC device, printing and depositing, via the CNC device, a plurality of rib 

members that intersect to form at least one three-dimensional (3-D) reinforcement grid structure onto an inner surface of the one or 

more fiber-reinforced outer skins before the one or more fiber-reinforced outer skins have cooled from forming. Further, the grid 

structure bonds to the fiber-reinforced outer skin(s) as the structure is deposited. In addition, the plurality of rib members include, at 

least, a first rib member extending in a first direction and a second rib member extending in a different, second direction. Moreover, 

the first rib member has a varying height along a length thereof. 
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(57) Abstract : 

The present invention relates to fabric softener compositions as well as the methods of making same. Such liquid fabric softener 

compositions comprise a quaternary ammonium ester fabric softening active, dispersed perfume and a pentaerythritol ester. Such 

fabric softener compositions exhibit viscosity stability while also delivering the softening benefits that are desired by consumers. 
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   1)KELLER, Ruprecht  
 

(57) Abstract : 

Provided is the use of a unique marker profile for labeling consumer products or industrial products, wherein the unique marker 

profile comprises one, two or more marker substances comprising one, two or more polyethylene glycols. 

  

No. of Pages : 27 No. of Claims : 21 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32430 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017021196 A 

(19) INDIA  

(22) Date of filing of Application :20/05/2020 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : HIGH POWER LED CHIP BACK ELECTRODE INTEGRATED PACKAGE MODULE WITH STAND 
 

  

(51) International classification  :H01L 33/48 

(31) Priority Document No  :201810768905.1  

(32) Priority Date  :13/07/2018 

(33) Name of priority country  :China 

(86) International Application No 

        Filing Date 

:PCT/CN2018/101282  

:20/08/2018 

(87) International Publication No  :WO 2020/010669  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHENZHEN BIUE SPECTRUM RICK TECHNOIOGY 

CO., LTD  
      Address of Applicant :5/F, Building 7, Nangang First 
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(72)Name of Inventor :  

   1)ZHANG, Hesheng 
 

(57) Abstract : 

The present invention provides a high power LED chip back electrode integrated package module with a stand, comprising a substrate, 

a lens stand, and a lens made of glasses. The lens stand is provided above the substrate and wraps same, and is provided with a fixed 

cavity where the lens is placed; the lens is provided in the fixed cavity and is connected to the lens stand; the substrate comprises a 

first line layer, a first ceramic layer, and a first metal layer which are connected sequentially; a first electrode connection disk is 

provided at both ends of the first metal layer; the first electrode connection disk is connected to the first line layer, and is in pressure 

connection to an external component; the first line layer is provided with multiple first LED chip units; the lens is provided above the 

first LED chip units and corresponds to the position thereof. The present invention further provides another high power LED chip 

back electrode integrated package module with a stand. According to the present invention, the electrode connection disk is isolated 

from the outside to prevent external impurities from contaminating the electrode connection disk. 
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(57) Abstract : 

TITLE HEAT-CURABLE HYBRID EPOXYFUNCTIONAL COMPOSITION AND TRANSPARENT HEAT-CURED ABRASION-

RESISTANT COATINGS PREPARED THEREFROM INVENTORS Haipeng Zheng Matthew Freeman APPLICANT Essilor 

international The present invention relates to a heat-curable composition comprising at least one epoxy monomer comprising two or 

three epoxy groups, which is not a hydrolysis-polymerizable silicon compound(monomer (a)),at least one epoxy compound bearing at 

least one silicon atom having at least one hydrolyzable group directly linked to the silicon atom and at least one epoxy group, at least 

one epoxy ring-opening catalystand at least one organic solvent selected from glycol monoethers. The composition comprises less 

than 10 % by weight of monomers (a) and providesupon curing a coating having improved hardness properties. 
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   3)DUVALL, Wilbur E.  
 

(57) Abstract : 

Intrusion-protected memory-containing assembly including a substrate, a data storage component and processor on the substrate, and a 

chassis intrusion detector assembly around the substrate. The chassis intrusion detector assembly includes a first plastic film, a mesh 

including conductor wires arranged on the first plastic film, and a second plastic film covering the mesh. The conductor wires are 

connected together in a single circuit with the processor to form a single transmission line. The second plastic film has sealed edges 

integrated with the mesh such that the edges are inseparable without breaking one of the conductor wires of the mesh. The processor 

takes action to prevent access to data in the data storage component upon detecting a variance in current through or impedance of the 

transmission line defined by the conductor wires caused by breaking of one of the conductor wires, e.g., causes the data storage 

component to self-destruct. 
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(57) Abstract : 

Disclosed are a novel valve clip device and a valve clip system. The valve clip device comprises a first clipping component, a second 

clipping component, and a fixing component for fixing the first clipping component and the second clipping component, the first 

clipping component having at least two first clipping arms, the second clipping component having a corresponding number of second 

clipping arms; each first clipping arm and the corresponding second clipping arm can be combined to form a pair of clips. Said clip 

device can adopt a smooth top design, clipping teeth design having high clip stability, and a fixing ring design having a dual-use 

thread, so that on the one hand, damage to a valve caused by the clip device during movement is reduced, and on the other hand, a user 

is enabled to easily capture a valve, reducing damage to a valve while improving clip performance. 
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(57) Abstract : 

A non-contact steering device includes one or more magnetic rotors positioned near a metal strip. Each rotor includes one or more 

permanent magnets and rotates to impart a changing magnetic field on the metal strip passing nearby. The magnetic rotors can rotate 

around an axis of rotation that is parallel to the longitudinal direction of travel of the metal strip. The magnetic rotors can be 

positioned to impart forces on the strip in any combination of laterally, vertically, or longitudinally. A control mechanism can control 

the rotor speed, rotor direction, vertical position of the rotors, vertical spacing between rotors, and/or lateral position of the rotors. In 

some cases, the control mechanism can be coupled to sensors, such as a light curtain and a laser distance sensor, in order to provide 

closed loop feedback control of a metal strip passing through the non-contact magnetic rotor steering device. 
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(57) Abstract : 

A method in a network node is disclosed. The method comprises sending one or more packet data convergence protocol (PDCP) 

packet data units (PDUs) to a second network node on an internode interface, each of the one or more PDUs having an associated 

PDCP sequence number and an associated internode interface specific sequence number, the mtemode interface specific sequence 

numbers assigned by the network node. The method further comprises receiving feedback from the second network node. 
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(57) Abstract : 

The present disclosure generally relates to user interfaces. In some examples, the electronic device provides for transitioning between 

simulated lighting effects. In some examples, the electronic device applies a simulated lighting effect to an image. In some examples, 

the electronic device provides user interfaces for applying a filter to an image. In some examples, the electronic device provides for a 

reduced filter interface. In some examples, the electronic device provides a visual aid displayed in a viewfinder. 
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(57) Abstract : 

A solution for forming an insulation coating of grain-oriented electrical steel sheet includes an aqueous solution prepared by mixing a 

phosphate solution and colloidal silica. Chromium is not added to the aqueous solution. The colloidal silica includes silica particles 

surface-modified by an aluminate or is prepared by adding an aluminate to colloidal silica such as conventional colloidal silica. 
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(57) Abstract : 

A method of producing a fluoropropane of formula CF3CH=CHF, comprising contacting a mixture of 1,1,1,3,3-pentafluoropropane 

and Z-1,3,3,3-tetrafluoropropene in the gas phase with a catalyst comprising at least one catalyst selected from the group consisting of 

fluorinated Cr2O3 or Cr/Ni on fluoride alumina, in the presence of an oxygen containing gas, to form a mixture comprising Z-1,3,3,3-

tetrafluoropropane, E- 1,3,3,3,-tetrafluoropropene, hydrogen fluoride, and optionally unreacted 1,1,1,3,3-pentafluoropropane, 

separating the E-1,3,3,3-tetrafluoropropene from the Z-isomer and any unreacted 1,1,1,3,3-pentafluoropropane, if present, and 

recovering said E-1,3,3,3-tetrafluoropropene. 
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(57) Abstract : 

One aspect of the present invention relates to the surprising discovery that modification of a glycan structure on a human SAP 

polypeptide can increase the biological activity of the SAP polypeptide relative to a corresponding sample of wild-type SAP isolated 

from human serum. The disclosure provides both variant human SAP polypeptides and methods for making the same. In particular, 

the present invention provides methods and compositions for in vitro and in vivo addition, deletion, or modification of sugar residues 

to produce SAP polypeptides, such as a human SAP polypeptide, having a desired glycosylation pattern. 
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   6)TANG, Zhongzhi 
 

(57) Abstract : 

ABSTRACT ĕA STRENGTHENED GLASS ARTICLEÊ The present invention relates to a strengthened glass article comprising: a 

first surface and a second surface opposing the first surface defining a thickness (t) of about 3 mm or less; a compressive stress layer 

extending from the first surface to a depth of compression (DOC) of greater than 0.16·t as measured by scattered light polariscope, the 

compressive stress layer comprising a surface compressive stress of 624.5 MPa or greater, as measured by a combination of scattered 

light polariscope and surface stress meter, wherein the compressive stress at a Potassium depth of layer is from 120 MPa to 300 MPa; 

and a maximum central tension that is 200 MPa or greater.  
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(57) Abstract : 

A package -culling conveyor system and a method for culling flat packages from a bulk flow of flat and non-flat packages. The 

conveyor system includes a tilted conveyor belt (24) conveying flat packages while non-flat packages tumble off its lower side. A high 

- friction conveying surface or a raised barrier along the length of the conveying surface of the tilted conveyor belt (24) holds flat 

packages on the tilted belt. The separated packages are more fully culled in a conveyor comprising a roller conveyor belt (36) with 

belt rollers (38) rotated in a direction to push packages sidewise toward a culling element that extends along the belt's length. Culling 

elements include powered rollers (55) or vertical walls forming side guards. 
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(54) Title of the invention : STAPLE CARTRIDGE FOR A SURGICAL STAPLING INSTRUMENT 
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   5)FREDERICK E. SHELTON, IV  
 

(57) Abstract : 

A staple cartridge for use with a surgical stapler can comprise a cartridge deck and a plurality of staples at least partially positioned 

within the cartridge deck. In various embodiments, the staples can be supported by a support jaw of the surgical stapler and can 

comprise legs which can extend upwardly through apertures defined in the cartridge deck. In use, the cartridge deck can be pushed 

downwardly relative to the staples into a well defined in the support jaw. 
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(54) Title of the invention : END EFFECTOR FOR A SURGICAL STAPLING INSTRUMENT 
 

  

(51) International classification  

:G01N0033533000, 

H05B0031000000, 

B01J0020286000, 

C02F0003280000, 

B63C0007260000 

(31) Priority Document No  :13/241,922  

(32) Priority Date  :23/09/2011 

(33) Name of priority country  :U.S.A. 
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   2)CHESTER O. BAXTER, III  

   3)TAYLOR W. ARONHALT  

   4)JOSEPH E. YOUNG 

   5)FREDERICK E. SHELTON, IV  
 

(57) Abstract : 

A staple cartridge for use with a surgical stapler can comprise a cartridge deck and a plurality of staples at least partially positioned 

within the cartridge deck. In various embodiments, the staples can be supported by a support jaw of the surgical stapler and can 

comprise legs which can extend upwardly through apertures defined in the cartridge deck. In use, the cartridge deck can be pushed 

downwardly relative to the staples into a well defined in the support jaw. 
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(57) Abstract : 

The present invention is directed to novel lyophilized pharmaceutical preparations comprising a cytotoxic dipeptides such as 

melphalan flufenamide and one or more excipient(s) selected from the group comprising a polysorbate; a polyethylene glycol; -

cyclodextrin; a-cyclodextrin; hydroxypropyl- -cyclodextrin; sulfobutylether--cyclodextrin; lactose; benzyl alcohol; disodium 

succinate; propylene glycol; Cremophor EL; Dimethyl sulfoxide; D-mannitol; Trehalose; Sucrose and an amino acid. This preparation 

may be further formulated and is useful in cancer therapy. 
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(57) Abstract : 

The present invention relates to systems and processes for feeding longitudinal wires in a mesh (3) production machine. Mesh (3) is 

produced by the welding of longitudinal wires (2) with transverse wires (6) at a welding unit (27). The longitudinal wires may be 

pulled from decoder reel (40), straightened, and then deposited in longitudinals storage (19). They are then received by a longitudinals 

carrier (15) and transported towards welding unit (27). The longitudinal wires (2) are selectively rotated around their longitudinal axes 

with selected angle, and restrained until their welding with the transverse wires. This negates effects of any possible curvature 

acquired during their straightening with rollers (9), so that after their welding, the resulting mesh (3) is produced planar with the 

distortion stresses neutralized. 
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(57) Abstract : 

A radio access network node (e.g., Base Station Subsystem), a wireless device (e.g., a mobile station), and various methods are 

described herein for improving the allocation of radio resources in wireless communications. In one embodiment, the radio access 

network node and wireless device implement a fixed uplink allocation technique. In another embodiment, the radio access network 

node and wireless device implement a flexible downlink allocation technique. 
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(57) Abstract : 

The invention concerns novel Lactobacillus strains and the uses thereof, in particular for preserving foods, animal feedstuff, 

pharmaceutical compositions and/or cosmetic compositions. 
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(57) Abstract : 

Bone anchors are provided having three suture attachment sites disposed within a bore. The bone anchors are suitable for use in rotator 

cuff repair procedures. The bone anchors comprise an anchor body having a bore that opens at a proximal end of the anchor body. At 

least three attachment sites are positioned within the bore. Each attachment site is capable of slidably receiving a respective suture 

thereon. The three attachment sites are spaced apart and configured such that the portions of the respective sutures that are in contact 

with the three attachment sites are maintained separated during use. In one embodiment, the three suture attachment sites are provided 

by two transverse pins placed within the bore. In another embodiment, the bore opens at a distal end and a longitudinal pin is inserted 

into the opening at the distal end. The at least three attachment sites are provided by the longitudinal pin disposed within the bore. The 

bone anchors can be fully threaded and can have fine thread and coarse threads for engaging cortical and cancellous bone tissue, 

respectively. 
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(57) Abstract : 

The present disclosure relates to manipulating a user interface on a wearable electronic device using a mechanical crown. In some 

examples, the user interface can be scrolled or scaled in response to a rotation of the crown. The direction of the scrolling or scaling 

and the amount of scrolling or scaling can depend on the direction and amount of rotation of the crown, respectively. In some 

examples, the amount of scrolling or scaling can be proportional to the change in rotation angle of the crown. In other examples, a 

speed of scrolling or a speed of scaling can depend on a speed of angular rotation of the crown. In these examples, a greater speed of 

rotation can cause a greater speed of scrolling or scaling to be performed on the displayed view. 
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(57) Abstract : 

Herbicidal concentrate compositions containing glyphosate salts and tank mix compositions containing a combination of glyphosate 

salt and dicamba salt herbicides are described. A method of preparing a tank mix composition comprising a glyphosate component and 

a dicamba component is also described. The method includes combining a glyphosate concentrate composition, a dicamba 

composition comprising one or more salts of dicamba and dilution water to form the tank mix composition. The glyphosate 

concentrate composition included a glyphosate salt selected from the group consisting of the monoethanolamine salt, the potassium 

salt, and mixtures thereof at a glyphosate loading of at least about 240 grams acid equivalent per liter (g ae / l), and the pH of at 5 wt. 
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(57) Abstract : 

A system for producing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservoir filled with a drink 

substance, and a drink preparation unit with a cartridge receptacle in which the cartridge can be reversibly inserted, and a cartridge 

discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into a mixing chamber, 

wherein the beverage preparation unit also has a fluid supply that opens into the mixing chamber, or the system has a movable piston 

which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to a End position is 

transferable. 
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   3)FISCHER, Daniel 
 

(57) Abstract : 

A system for producing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservoir filled with a drink 

substance, and a drink preparation unit with a cartridge receptacle in which the cartridge can be reversibly inserted, and a cartridge 

discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into a mixing chamber, 

wherein the beverage preparation unit also has a fluid supply that opens into the mixing chamber, or the system has a movable piston 

which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to a End position is 

transferable. 
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(57) Abstract : 

A system for producing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservoir filled with a drink 

substance, and a drink preparation unit with a cartridge receptacle in which the cartridge can be reversibly inserted, and a cartridge 

discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into a mixing chamber, 

wherein the beverage preparation unit also has a fluid supply that opens into the mixing chamber, or the system has a movable piston 

which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to a End position is 

transferable. 
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(57) Abstract : 

A system for producing a drink, in particular a cold drink, is proposed, which has a cartridge which has a reservoir filled with a drink 

substance, and a drink preparation unit with a cartridge receptacle in which the cartridge can be reversibly inserted, and a cartridge 

discharge device which has an at least causes partial transfer of the beverage substance from the reservoir into a mixing chamber, 

wherein the beverage preparation unit also has a fluid supply that opens into the mixing chamber, or the system has a movable piston 

which is arranged within the reservoir and by means of the cartridge discharge device from a starting position to a End position is 

transferable. 
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(57) Abstract : 

A user terminal device and a controlling method thereof are provided. The user terminal device includes a display configured to be 

divided into a first area and a second area which is larger than the first area with reference to a folding line, a cover disposed on a rear 

side of the display, a detector configured to detect a user interaction on the display and the cover, and a controller configured to, in 

response to the display being folded along the folding line such that the first area and the second area face each other, control the 

detector to detect a user interaction through an exposure area, which is an exposed part of the second area, and the cover, and, in 

response to the display being folded such that the two parts of the cover face with each other with reference to the folding line, control 

the detector to detect a user interaction through the first area and the second area. 
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(57) Abstract : 

ABSTRACT A METHOD OF FORMATION OF CAST LENS An ophthalmic lens incorporating an optically functional wafer having 

improved adhesion to a polymerized polyurea-urethane bulk lens resin. Figure 7  
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(57) Abstract : 

Portable electronic devices having I / O assemblies that can include optical and audio components are described. An exemplary I / O 

assembly can include a first camera module and a second camera module that can be carried within a camera module housing. A flex 

connector can carry a strobe that can be positioned between the first camera module and the second camera module. A trim can 

enclose the first camera, the second camera and the strobe and optically isolates the optical components. An exemplary portable 

electronic device can include a side wall retainer that defines its perimeter, a front cover glass and a rear cover glass that cooperate to 

form an enclosure. The I / O assembly can be secured to the enclosure both from inside and outside of the rear cover glass. 
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(57) Abstract : 

Abstract PROSTAGLANDIN CONJUGATES AND DERIVATIVES FOR TREATING GLAUCOMA AND OCULAR 

HYPERTENSION Prostaglandin conjugates and derivatives and methods for their use to treat glaucoma and/or lower intraocular 

pressure are disclosed. Additionally, ophthalmic pharmaceutical compositions useful in the treatment of eye diseases such as 

glaucoma and elevated intraocular pressure are disclosed. Such compositions comprise an effective amount of prostaglandin 

conjugates or derivatives of the present invention.  
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(57) Abstract : 

According to some embodiments, a method in a network node of a wireless network for aligning discovery reference signal (DRS) 

occurrences comprises determining a first DRS occurrence configuration that comprises a schedule for transmission of a first series of 

DRS occurrences. The method further comprises determining a first discovery measurement timing configuration (DMTC) that 

comprises a schedule for receiving DRS occurrences that is aligned with a first subset of DRS occurrences of the first series of DRS 

occurrences. The method further comprises determining a second DMTC that comprises a schedule for receiving DRS occurrences 

that is aligned with a second subset of DRS occurrences of the first series of DRS occurrences, wherein the second subset of DRS 

occurrences is different than the first subset of DRS occurrences. The method further comprises communicating the first DMTC to a 

first wireless device and the second DMTC to a second wireless device. (FR) Selon certains modes de ralisation de l'invention, un 

procd implment dans un nÅud de rseau d'un rseau sans fil pour aligner des occurrences d'un signal de rfrence de dcouverte (DRS) 

consiste   : dterminer une premi¨re configuration d'occurrences de DRS comprenant un programme de transmission d'une premi¨re srie 

d'occurrences de DRS ; dterminer une premi¨re configuration d'instant de mesurage de dcouverte (DMTC) comprenant un programme 

pour recevoir des occurrences de DRS alignes avec un premier sous-ensemble d'occurrences de DRS de la premi¨re srie d'occurrences 

de DRS ; dterminer une seconde DMTC comprenant un second programme pour recevoir des occurrences de DRS alignes avec un 

second sous-ensemble d'occurrences de DRS de la premi¨re srie d'occurrences DRS, le second sous-ensemble d'occurrences de DRS 

tant diffrent du premier sous-ensemble d'occurrences de DRS ; et communiquer la premi¨re DMTC   un premier dispositif sans fil et la 

seconde DMTC   un second dispositif sans fil. 
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(57) Abstract : 

An inserter for treating glaucoma can include a housing, a needle, a plunger, a slider component, and a drive component. The drive 

component is disposed within a cavity of the housing and rotatable within the cavity to result in movement along a longitudinal axis of 

the inserter to the needle and the plunger upon rotation of the drive component. The slider component is coupled to the housing and 

slidable along an elongate groove of the drive component such that movement of the slider component along the axis rotates the drive 

component within the housing. 
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(57) Abstract : 

The invention relates to a method of manufacturing a textile material with antimicrobial compounds in such a manner to chemically 

bind or attach said compounds to the textile material, and to the treated textile material which performs as a disinfectant or sterilizer 

on its own. The treated textile material exhibits wash-durability and non-leaching properties. The process included an exhaust process 

cycle comprising the steps of treating the textile material using an exhaust process, wherein the liquor included one or more 

antimicrobial agents, and subjecting the treated textile material to a heat treatment. The invention further relates to a device for 

purifying water, which can operate based on gravity and without electricity. 
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(57) Abstract : 

The present disclosure relates to a method for extracting lithium from a lithium-containing material. For example, the method can 

comprise leaching a roasted lithium-containing material under conditions suitable to obtain an aqueous composition comprising a 

lithium compound such as lithium sulfate and/or lithium bisulfate. The aqueous composition comprising lithium sulfate and/or lithium 

bisulfate can optionally be used, for example,in a method for preparing lithium hydroxide comprising an electromembrane process. 

The roasted lithium-containing material can be prepared, for example by a method which uses an aqueous composition comprising 

optionally lithium sulfate and/or lithium bisulfate which can beobtained from a method for preparing lithium hydroxide comprising an 

electromembrane process such as a two-compartment monopolar or bipolar electrolysis process.  
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(57) Abstract : 

Provided herein are recombinant modified vaccinia virus Ankara (MVA) strains as improved vaccines against infection with 

Respiratory Syncytial Virus (RSV virus) and to related products, methods and uses. Specifically, provided herein are genetically 

engineered recombinant MVA vectors comprising at least one nucleotide sequence encoding an antigenic determinant of an RSV 

membrane glycoprotein and at least one nucleotide sequence encoding an antigenic determinant of an RSV nucleocapsid protein. Also 

provided herein are products, methods and uses thereof, eg, suitable to affect an immune response in a subject, or suitable to diagnose 

an RSV infection, as well as to determine whether a subject is at risk of recurrent RSV infection. 
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(57) Abstract : 

PERSONAL PROTECTION SYSTEM AND COMPONENTS THEREOF FOR CONTROLLING A PERIPHERAL DEVICE A 

personal protection system including a garment, configured for attachment to a helmet, wherein the garment defines a barrier between 

the wearer and the environment. The system includes a control mount integral to the garment and at least partially disposed on an 

environment side and a wearer side of the barrier. The control mount may include a lens configured to transfer light through the 

garment, and a sensor configured to detect the light transferred or reflected through the lens. A control member may be coupled to the 

control mount and configured to be manipulated by the wearer. When manipulated by the wearer, the control member may distort 

and/or disrupt the transfer of light through the lens that is detected by the sensor. The sensor may provide a sensor input signal based 

on the detected light. A garment assembly for use with the personal protection system is also described. Fig. 1  
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(57) Abstract : 

A method of: providing a solution of a dichloroaromatic compound having an electron-withdrawing group bound to each aromatic 

ring containing one of the chloride groups; an excess of a dihydroxyaromatic compound; an organic transition metal complex or a 

transition metal salt; a base; and a solvent; and heating the solution to a temperature at which the dichloroaromatic compound and the 

dihydroxyaromatic compound react to form an aromatic ether oligomer that is a dihydroxy-terminated compound or a dimetallic salt 

thereof. Water formed during the heating is concurrently distilled from the solution. A method of curing a phthalonitrile monomer in 

the presence of an acid and a curing agent to form a phthalonitrile thermoset. 
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(57) Abstract : 

In order to improve security upon distributing a group key, there is provided a gateway (20) to a core network for a group of MTC 

devices (10_1-10_n) communicating with the core network. The gateway (20) protects confidentiality and integrity of a group key, 

and distributes the protected group key to each of the MTC devices (10_1-10_n). The protection is performed by using: a key (Kgr) 

that is preliminarily shared between the gateway (20) and each of the MTC devices (10_1-10_n), and that is used for the gateway (20) 

to authenticate each of the MTC devices (10_1-10_n) as a member of the group; or a key (K_iwf) that is shared between an MTC-IWF 

(50) and each of the MTC devices (10_1-10_n), and that is used to derive temporary keys for securely conducting individual 

communication between the MTC-IWF (50) and each of the MTC devices (10_1-10_n). 
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(57) Abstract : 

The invention relates to a method of manufacturing a textile material with antimicrobial compounds in such a manner to chemically 

bind or attach said compounds to the textile material, and to the treated textile material which performs as a disinfectant or sterilizer 

on its own. An aspect of the present disclosure relates to a process of making a textile material antimicrobial comprising a first process 

cycle comprising the steps of: treating the textile material using an exhaust process, wherein the liquor comprises one or more 

antimicrobial agents; and subjecting the treated textile material to a heat treatment; and comprising a second process cycle being 

performed after the first process cycle and comprising the steps of: treating the textile material using a liquor application process, 

wherein the liquor comprises one or more antimicrobial agents; and drying and curing the treated textile material. The treated textile 

material exhibits wash-durability and non-leaching properties. 
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(51) International classification  
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(57) Abstract : 

The invention relates to a method of manufacturing a textile material with antimicrobial compounds in such a manner to chemically 

bind or attach said compounds to the textile material, and to the treated textile material which performs as a disinfectant or sterilizer 

on its own. An aspect of the present disclosure relates to a process of making a textile material antimicrobial comprising a first process 

cycle comprising the steps of: treating the textile material using an exhaust process, wherein the liquor comprises one or more 

antimicrobial agents; and subjecting the treated textile material to a heat treatment; and comprising a second process cycle being 

performed after the first process cycle and comprising the steps of: treating the textile material using a liquor application process, 

wherein the liquor comprises one or more antimicrobial agents; and drying and curing the treated textile material. The treated textile 

material exhibits wash-durability and non-leaching properties. 
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(57) Abstract : 

The present disclosure relates to detection of faults in an electric power system. In one embodiment, an incremental quantities 

subsystem may be configured to calculate a plurality of values of an operating quantity based on the plurality of time-domain 

representations of electrical conditions. The incremental quantities subsystem may also calculate a plurality of values of a restraining 

quantity based on the plurality of time-domain representations of electrical conditions. An interval during which the calculated 

operating quantity exceeds the calculated restraining quantity may be determined. A fault detector subsystem may be configured to 

declare a fault based on the calculated operating quantity exceeding the calculated restraining quantity by a security margin. A 

protective action subsystem configured to implement a protective action based on the declaration of the fault. [Figure 15]  
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(57) Abstract : 

The present disclosure relates to detection of faults in an electric power system. In one embodiment an incremental quantities 

subsystem is configured to determine a forward torque, an operating torque, and a reverse torque based on the plurality of time-

domain representations of electrical conditions. Each of the forward torque, the operating torque, and the reverse torque may be 

integrated over an interval. A fault detection subsystem may determine an occurrence of the fault based on a comparison of the 

operating torque to the forward torque and the reverse torque. Further, a direction of the fault may be determined based on the 

comparison of the forward torque, the operating torque, and the reverse torque. A fault may be declared based on the comparison and 

the direction. A protective subsystem may implement a protective action based on the declaration of the fault. [Figure 12]  
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(57) Abstract : 

The present disclosure relates to detection of faults in an electric power system. In one embodiment, a time-domain traveling wave 

directional subsystem is configured to receive a plurality of current traveling wave and a plurality of voltage traveling wave time-

domain representations based on electrical conditions in the electric power delivery system. The plurality of current and voltage 

traveling wave time-domain representations may be compared to respective minimum thresholds. An integral may be generated based 

on a product of the plurality of current and voltage travelling wave time-domain representations when the current and voltage 

traveling wave time-domain representations exceed the minimum thresholds. A sign of the integral may reflect whether the fault is in 

the forward or reverse direction. A fault detector subsystem configured to declare the fault when the sign reflects that the fault is in the 

forward direction and the integral exceeds a security margin. [Figure 1]  
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(57) Abstract : 

Provided is an elevator-equipped endoscopic cap which can be easily attached to and removed from the distal end of an endoscope. 

Specifically provided is an endoscopic cap that can be attached to and removed from an endoscope equipped with a lever rotatably 

provided to the distal end of the insertion part (30) of the endoscope and a rotating part for rotating said lever, wherein the endoscopic 

cap is equipped with: a cover (52) in the shape of a close-ended cylinder that has an open end portion (56), a window portion (53) 

opening to a side surface, and a cutout portion (54) connecting to the window portion (53), the open end portion (56) being capable of 

being attached to and removed from the distal end of the insertion part (30) of the endoscope; a base that is fixed to the inner side of 

the cover (52) and is provided with an elevator attachment hole; and an elevator that is disposed on the inner side of the cover (52), is 

provided with an elevator shaft inserted into the elevator attachment hole, an elevating portion (83) protruding in a direction 

perpendicular to the elevator shaft, and a lever connection portion disposed on the open end portion (56) side of the elevating portion 

(83) and connecting to the lever, and is capable of rotating about the elevator shaft relative to the base. 
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(57) Abstract : 

Herbicidal compositions are described containing either 2-(2,4-dichlorophenyl)methyl- 4,4-dimethyl-3-isoxazolidinone (2,4-DC) or 2-

(2,5-dichlorophenyl)methyl-4,4-dimethyl-3- isoxazolidinone (2,5-DC). Compositions containing 2,4-DC or 2,5-DC and a second 

herbicide are also dislcosed, where the combination does not contain both 2,4-DC and 2,5-DC. Methods of using the same 

compositions are also described. 
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(57) Abstract : 

The present invention discloses a step-through e-bike frame designed to integrate a luggage carrier (30) to carry items like laptop bags, 

backpacks, etc. The down tube (26) originating from head tube (14) is almost tangential to front wheel and curves at the bottom to 

meet the bottom bracket (18). This down tube (26) is more vertical as compared to down tubes of most conventional diamond frame 

bicycles. The top tube (16) is almost perpendicular to the seat tube (24) and starts at a point on the seat tube closer to bottom bracket. 

Top tube (16) is of rectangular or rounded rectangular or section which is flat of top and bottom for easy mounting of luggage carrier 

(30) on its top and e-bike battery (32) on its bottom. 
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(57) Abstract : 

This invention proposes an efficient implementation for IoT used for monitoring and controlling home appliances using android 

application. To operate appliances which are connected to analog switches in the home, the user needs to manually press the switch to 

turn ON or OFF any appliance. This hassle of manually operating a switch is replaced by a smart technology which involves operating 

the switches using the Android application. Smart switches already exist in the market today, but they are very expensive and requires 

additional devices like hubs for their working. The current work makes use of an Android application and a Cloud to control the 

operation of the appliances. Also IR based devices like Tv, Ac etc. can also be controlled directly through the Android application. 

The user communicates with the database through the Android application, then corresponding changes made in the database which 

are further detected by Raspberry Pi. After that processor sends a corresponding IR signal to the appliances based on the changes 

received from the user, this ensures the portable usage of the device. Also Raspberry Pi collects data from DHT22 sensor and stores 

into the database, whenever the user makes changes in AC temperature. After the collection of sufficient data raspberry pi will train 

the ANN (Artificial Neural Network) on collected data to predict the ac temperature required by the user. Once the ANN model is 

trained on collected data periodically prediction of ac temperature is done by the system automatically. 
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(57) Abstract : 

The present invention relates to a mixture of nano and micro Cupric Iodide particles as a catalyst for a chemical reaction. 
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(57) Abstract : 

The present invention reports the process of synthesis of novel schiff s bases derived from 2,7-diamino-2-oxospiro[chromene-4,3-

indoline]-3-carbonitrile with benzaldehydes. 
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(57) Abstract : 

The present invention reports the process of synthesis of novel Schiff bases of 2,7-diamino-2-oxospiro[chromene-4,3-indoline]-3-

carbonitrile with benzaldehydes. 
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(57) Abstract : 

Examples of an anti-scaling device (106) are described herein. In one example, the anti-scaling device (106) usable in a fluid duct 

includes a casing (402) and a mounting shaft (404) disposed along a longitudinal axis of the casing (402). A plurality of magnets (406 

and 408) are freely-rotatably mounted on the mounting shaft (404), each of the plurality of magnets (406 and 408) being shaped as a 

vane to be rotatable by fluid impinging thereon. Each of the plurality of magnets (406 and 408) can be configured to rotate in a 

direction opposite to a direction of rotation of an adjacent magnet. The anti-scaling device (106) further includes a separator (410) 

disposed in the casing (402) between adjacent magnets, the separator (410) comprising a plurality of flow-breakers to laminarize fluid 

flow through the anti-scaling device (106). 
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(57) Abstract : 

An apparatus for measuring span of a gear. The apparatus comprises a clamping unit, a driving unit, a measuring unit and a control 

unit. The gear is clamped on a surface by the clamping unit. A measuring unit having a first contacting member and a second 

contacting member moves towards the gear. A probe unit measures the span of the gear. Further, the gear can be rotated by the driving 

unit to take different readings. FIG 2.  
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(57) Abstract : 

The Palanca is a device that will be installed on the roads at appropriate distances to slow down the traffic and also to regulate the 

flow of traffic in one direction. In day to day life, many instances can be recalled where an individual has been seen driving in the 

wrong direction or on the wrong side of the road. This leads to heavy traffic jams when the vehicle is large in size. Also, this can lead 

to major accidents and precious human life can be lost. Secondly, this causes major issues when the road is one way. The Palanca 

offers an easy solution to these issues. It works on the simple principle of a class I lever. Instead of the speed breaker, a ditch has been 

created which gets covered when a vehicle approaches it by activating it through a pressure plate. Once the vehicle comes on the 

pressure plate, it will create the effort to lift the Palanca out of the ditch upto the ground level to complete the road. When the vehicle 

is no longer on the pressure plate, the Palanca will again lower itself into the ground, forming a ditch. Additionally, if a vehicle 

istravelling in the opposite direction, it will be unable to activate the pressure plate. Thus, the ditch will remain intact and the wheel of 

the vehicle will be unable to come out of the ditch. This becomes an effective way of maintaining the flow of traffic in a single 

direction. 
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(57) Abstract : 

The Detener is a device that will be installed at the signals to ensure proper flow of the traffic at red lights. Presently, there are a lot of 

cases where accidents are caused due to vehicles jumping red lights and not following the traffic rules at these junctions. Also, 

although there are rules and regulations related to their violation, many disregard them. Pedestrian safety has also become a major 

concern at places where there are traffic signals. Since vehicles are coming from all directions into the junction, it becomes difficult 

for the pedestrians to cross the road. The Detener offers a simple yet effective way to prevent any of these accidents from taking place, 

ft will be installed in place of the zebra crossings that are present at every junction. They will be lifted off the ground level when the 

light turns red, thus blocking the incoming traffic into the junction. Additionally, it will also give a safe path for the pedestrians to 

cross the street without causing danger to their life. When the signal turns green, the Detener will lower itself to ground level, allowing 

traffic to pass and effectively blocking the path of the pedestrians. Thus, it will act as a means to regulate unruly traffic at junctions 

having red lights. 
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(57) Abstract : 

The Velocidad is a simple mechanism that can be installed on any road to regulate the speed of the traffic flow. Over speeding has 

been the major cause of accidents on the roads in the past decade; Vehicle drivers have become rash and it has become almost 

impossible to regulate the speed of a vehicle on highways and expressways. We have come up with a simple solution to this by the 

means of the Velocidad. It is a series of plates arranged horizontally which will rise in the shape of a speed breaker in case the speed 

of the vehicle is above a certain known limit. In this, two simple ultrasonic sensors will be placed on the road at a certain distance 

apart. These will be used to detect the presence of travelling vehicles. Since we already know the distance between the two ultrasonic 

sensors, we can calculate the speed of each vehicle. On calculating the speed, it will become the. input for another program which will 

decide the height to which the Velocidad will rise to stop the motion of the vehicle. On obtaining this height, it will activate the motor 

which will move the plates into position. There will also be a light present which will continuously blink to warn the drivers of a 

moving Velocidad. Thus, the problem of speeding over the limits will be effectively solved. 
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(57) Abstract : 

SYSTEM AND METHOD FOR PROVIDING SIP TRUNK SERVICE TO A TELEPHONE SYSTEM Present disclosure relates to 

system and method for providing SIP trunk service to at least one telephone system [102] by an application server [101] over a 

network, comprising establishing a connection between at least one telephone system [102] and a first network entity [104A] via a 

first access node [103A], and availing at least one SIP trunk service. Next, the at least one telephone system [102] dynamically checks 

connectivity with the first network entity [104A]. The at least one telephone system [102] establishes a connection with a second 

network entity [104B] via a second access node [103B], in an event the connectivity with the first network entity [104A] fails and 

transmits a signal request to the application server [101]. The application server [101] processes the signal request and provides the at 

least one SIP trunk service to the at least one telephone system [102] FIGURE 1  
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(57) Abstract : 

The present invention is to provide a wearable device for an arm of a person for lifting heavy weights and rehabilitation. The wearable 

device is having a link mechanism, an actuator, an operating disc and a driving system. The link mechanism is arranged articulately 

over a personÊs body for providing movement of the human arm and joints. The actuator is supported on the link mechanism and can 

be operated by a controlling system in a first direction. The operating disc connects a humerus link with a forearm link of the link 

mechanism. Further, the driving system having a pulley arrangement connects the actuator with the operating disc. Upon operating the 

actuator, the operating disc rotates to move the forearm link with respect to the humerus link in a first direction, enabling a person to 

lift more weight. 
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(57) Abstract : 

Plastic Welded Cleaner relates to providing an effective cleaning tool wherein the handle and fibre of the cleaning tool are welded 

together by plastic welding. This new developed plastic welded cleaner gives us the liberty from dimension limitation of cleaning tool. 

Furthermore different types of synthetic cleaning fibre can be welded with the handle to suit different cleaning requirement. 
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(57) Abstract : 

The present invention relates to a nanocomposite formulation for use in hemostasis comprising at least one calcium-silicate and at 

least one polysaccharide. The invention also relates to solvent-free process for preparation of the nanocomposite formulation. 
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(57) Abstract : 

A system and method for training a computerized data model for the algorithmic detection of non-linearity in a data set includes 

providing two master data sets corresponding to two discrete time periods, respectively, and a third data set for a third discrete time 

period. The two master data sets are mapped to at least one code model. A stacking average model is trained with the at least two 

master data sets corresponding to two discrete time periods by using a stacked regression algorithm. A box-cox transformation 

function is applied to the models to provide a predicted value for the third data set of the third discrete time period. An ensemble is 

created using the predicted value for the third data set and the first, second, and third models of the trained stacking average model to 

identify a non-linearity in the third data set. 
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(57) Abstract : 

Present invention relates to a water flow control valve which is comprises of a simple Y shape pipe and ON or OFF circle of smaller 

size. The function of this valve is to control or open and close the water flow. The proposed flow controlling valve comprises of 

handle, circular strip and O ring. The handle is connected to the hollow circular strip; circular strip is connected in the hollow circle to 

the top which is perfectly meshed with the internal surface; this outer circle has the one input and two output and at the input and 

output there is O ring can be joint for no leakage. Following invention is described in detail with the help of Figure 1 of sheet 1 

showing the flow control valve, Figure 2 of sheet 1 showing the O• ring, Figure 3 of sheet 2 showing the assembly, Figure 4 of sheet 

2 showing the model and Figure 5 of sheet 3 showing the knob. 
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(57) Abstract : 

This disclosure relates generally to tracking motion of target in indoor environment. The method includes estimating an initial position 

of the target in a mesh grid form based on radar data captured from radar devices installed in the indoor environment. For a subsequent 

target movement, a subsequent position of the target is estimated in the mesh grid form based on the initial position and a resultant 

velocity vector of the target. A number of outlier grid-points is computed with a threshold number, and based on comparison the 

outlier grid-points are either replaced with interpolated grid-points or the subsequent position of the target is repaired based on a 

probable position of the target obtained from at least one of a linear regression based analysis of prior positions of the target, prior 

knowledge of the target velocity and sampling interval, and a trilateration based technique. [To be published with FIG. 5] 
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(57) Abstract : 

A system to test the measured characteristic parameters of device under test is disclosed. The system includes a controller processer 

unit. The controller processor unit is operatively coupled to the device under test. The controller processor unit includes a signal 

generator module operable by one or more processor, configured to generate at least one of testing signals for feeding a device under 

test. The controller processor unit includes a signal recorder module operable by the one or more processor, configured to record back 

the at least one of testing signal as outputted back by the device under testing. The controller processor unit includes a signal analysing 

module operable by the one or more processor, configured to analyse the recorded feed from the device under testing by comparing 

the recorded feed with a stored feed data or data sampled at input side of device under test. FIG. 1  

  

 

No. of Pages : 20 No. of Claims : 8 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32492 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921005141 A 

(19) INDIA  

(22) Date of filing of Application :08/02/2019 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : MULTIPURPOSE FEEDING SYSTEM:A SEMI-AUTOMATIC FEEDER BASED SYSTEM. 
 

  

(51) International classification  

:A01K0005000000, 

B01F0013000000, 

A01K0005020000, 

B60R0016030000, 

H03F0003213000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mr. Yuvraj Laxman Dolas  
      Address of Applicant :513, Dolas Niwas, Phugewadi, Pune. 

Dist- Pune - 411 012 (Maharashtra)- India Maharashtra India 

   2)Shubham Baburao Gaikwad 

   3)Mr. Mahesh Mohan Gaiwal 

   4)Mr. Saurabh Babasaheb Rikame 

   5)Mr.Zeeshan Khutbuddin Shaikh 

   6)Dr.Rupesh Patil 

   7)Shubhangi Jadhav 
(72)Name of Inventor : 

   1)Mr. Yuvraj Laxman Dolas  

   2)Shubham Baburao Gaikwad 

   3)Mr. Mahesh Mohan Gaiwal 

   4)Mr. Saurabh Babasaheb Rikame 

   5)Mr.Zeeshan Khutbuddin Shaikh 

   6)Dr.Rupesh Patil 

   7)Shubhangi Jadhav 
 

(57) Abstract : 

In modern world, there is increase in demand of more agricultural equipment and machineries; to save time. At the same time there are 

some restrictions to availability of space and storage facility. The main era of using advance and multipurpose system is to achieve 

flexibility, ease of handling and compatibility. Our multipurpose feeding system will meet all these requirements and achieves 

flexibility . It mainly includes chaffing, cutting, mixing and final feeding. It can be adjusted according to various needs without 

carrying separate equipmentÊs of cutting, mixing and feeding. All three features are provided within single setup. There are three 

basic key elements of system which are mainly cutter, auger and conveyor that are used for cutting, mixing and feeding. End result is 

to save time, avoid handling of extra machineries and optimum milk yield. This system is suitable for small as well as medium cow 

barns at minimum available cost. 
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(57) Abstract : 

The  proposed  invention  ĕEasy  to  fit   and  unfold,  covering  device  for  parked  four wheeled vehicleÊ provides a vehicle covering 

device which has fitting mechanism on the rooftop of vehicle. The device can be tailor-made for different shaped and sized vehicles. 

Its folding and unfolding method helps reducing the effort to uncover and cover the vehicle respectively.It helps the user to protect the 

vehicle from various damaging natural and artificial things, such as dust, dirt, direct sunlight, small impacts due to falling objects, 

wind impact. The cover suggested in the invention consists of five parts of waterproof Venyl cloth stitched together. The part which fit 

on roof of the vehicle has arrangement of frame stitched inside it, which helps in easily fitting on the rooftop with simple bolting 

arrangement. The two parts which gets rolled on rear and front glass have double layered portion with foam inside to protect the glass 

from light impacts. One inch male Velcro is stitched on the sides of the covers. The two side covers are also stitched with female side 

of one inch Velcro. So after unwinding, male and female Velcro gets closely fitted, to work as homogeneous covering device. 
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(57) Abstract : 

The present disclosure provides a method for obtaining osteoblast cell-mixture which can be used for transplantation of osteoblast 

cells in a subject. The present disclosure further discloses a method for delivering osteoblast cells into a subject. The method for 

obtaining osteoblast cell-mixture as disclosed herein is devoid of any additives like calcium chloride and aprotinin. The method for 

delivering osteoblast cells as disclosed herein provides bone regeneration in the subject. 
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(57) Abstract : 

The present disclosure discloses a method for preparing a lysate, from a combination of umbilical cord blood (UCB) and maternal 

blood (MB) derived platelets by obtaining platelet-rich plasma via sedimentation processes and then mixing platelet-rich plasmas so 

obtained. The present disclosure further discloses a combination of umbilical cord blood and maternal blood platelet lysate (UCB+MB 

PL), and the PL so obtained shows greater efficacy as cell and tissue culture media supplement over and above its individual 

components, umbilical cord blood platelet lysate (UCB PL) and maternal blood platelet lysate (MB PL) and especially over foetals 

bovine serum (FBS). Moreover, the method of the present disclosure provides an economic, environment friendly, ethical and 

efficacious method to reach a cell and tissue culture supplement with far-reaching therapeutic applications. 
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(57) Abstract : 

The present disclosure discloses a method for isolating osteoprogenitors like mesenchymal stem cells (MSCs) from clotted bone 

marrow and culturing with a platelet lysate obtained from a combination of discarded umbilical cord blood and maternal blood 

platelet-rich plasma (instead of non-human animal origin serum) and differentiating those MSCs into osteoblasts under sterile 

conditions for further therapeutic applications. Particularly, the present disclosure relates to a method for expansion of osteoblasts to 

make cell therapy products with a fixed cell dose, which are characterized and later cryopreserved for future use through its cell 

culture process. Further, the present disclosure relates to identifying specific gene expression from MSCs to osteoblast formation, an 

in-vitro differentiation process that replicates the in-vivo bone remodelling system. 
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(57) Abstract : 

The present invention relates to system for automatic SIM card removal wherein SIM tray come out from phone and also get back in 

phone by software driver ejection function. The proposed system provides security to cell phone and protects data in cell phone in case 

of stolen or lost because phone owner have to set fingerprint for phone security that well also use for SIM eject from phone, SIM will 

eject only by command of owner. If phone is lost then it can get back by tracking location through GPS. Following invention is 

described in detail with the help of Figure 1 of sheet 1 showing the complete assembly of the proposed invention. 
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(57) Abstract : 

Concrete is the main material in construction Industry. Concrete is consisted of binder and filler. The main concrete binder is cement 

paste. The cement Industry now a day is not environmentally friendly Because of the burning of cement raw material requires energy 

upto 1450-Celcius. On the other hand cement compound content which can be utilized as an environmentally and friendly substitution 

in silica and material with pozolana character. Parthenium hystorophorous is an obnoxious weed that has spread rapidly and 

extensively throughout the world since 1970 and is considered as one of the worldÊs seven most damaging weeds. Partial 

replacement of cement by Parthenium Ash in certain proportions will be carried out. It will benefit in three ways. One is eradication of 

Parthenium. And the second one is reduction of cost of concrete. The third one is enhancement of quality of concrete 
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(57) Abstract : 

M-secure is system which is useful for user to find the lost mobile also used to secure database of mobile. Traditional way of tracking 

mobile have mobile tracker app in which whenever user insert new sim into mobile automatically it will send message to alternate 

number of user. But this is not secure method since user can change the alternate mobile number. So this new invention provides new 

way to get detail of lost mobile as well as theft. By using M-secure we also get location of theft. Fingerprint reader at power button 

reads the fingerprint of user and it if it is unmatched with local database then automatically it will search into aadhaar database and 

sends details of theft to owner of mobile with location. 
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(57) Abstract : 

The present invention provides a stable pharmaceutical compositions comprising gabapentin enacarbil or pharmaceutically acceptable 

salts thereof and the process of preparation thereof. The invention also relates to the use of said pharmaceutical compositions for the 

treatment of restless legs syndrome or post herpetic neuralgia 
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(57) Abstract : 

A saline monitoring system is provided to measure and to display the flow rate of fluid administered to a patient intravenously. Fluid 

data parameters comprising of the fluid level, flow rate, weight of the remaining fluid in the fluid reservoir are displayed on a monitor. 

When the fluid level falls to a predetermined level, an alarm can be triggered, thus enabling quick response even with remote 

monitoring. The system comprises an electric load sensor (strain gauge), a signal processor, a monitor terminal and a power source. 
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(57) Abstract : 

While our country is interconnected by means of railways, local trains also play an integral role in daily commuting. Say Mumbai 

suburban railway is one of the busiest commuter rail system in the world and it has the most severe overcrowding in the world. The 

peak hour crowding of local trains especially in Mumbai during office hours is mostly looked down upon with hassle and frown on 

faces. But with the already advancement of piezoelectricity in smart materials can actually turn out to be a crucial contributor in the 

cleanliness of the surrounding with dual major benefits of cleanliness of surroundings and reduced hassle of cleaning and maintenance 

of the local train railway coaches. With an intention to make use of such heavy load due to overcrowding in the peak hours and also 

such quick motion of passengers from train to station and vice versa. Floors used in the local train are smart in behavior. Due to the 

pressure differences created during boarding and getting down from train electricity is produced which is stored in battery and it is 

further utilized to suck the dust from floor which would be fitted on the body of seats near legs and would hence clean the space and 

the luggage can be easily placed without getting dirty. This process well fits with the sequence as more no of people would create 

large pressure differences and hence more electricity produced could clean the place beneath the seats better because overcrowding 

will result in more dust and garbage. This system would be idle when no or negligible count of people are there in the railway coach 

and this is again logically apt as there is no requirement of such benefit then. Hence the cleanliness of the railway coaches is enhanced 

which came into existence after taking no extra efforts but merely the movement of crowd. Also, the continuous movement of crowd 

ensures the pressure difference throughout which results in generation of electricity. 
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(57) Abstract : 
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(57) Abstract : 

The problem to solve is to provide a support to the sensitive inner panel of the door to enable mounting of ORVM assembly and other 

parts of the vehicle without damaging sensitive inner panel or A column, and the problem is solved in the present invention by the 

ORVM assembly that includes an inner panel (1) with an inner surface (1a) and an outer surface such that the ORVM (2) is attached 

with the outer surface and a reinforcement structure (3) is attached with the inner surface (1a) in a way that the first through hole (3e) 

of the reinforcing structure (3) receives one of the protrusions (2d) of the ORVM (2) passing through the opening (1b) of the inner 

surface (1) and bolted, thereby attaching the ORVM (2) to the inner panel (1) of the vehicle. 
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(57) Abstract : 

This invention is about the use of an electric motor with the IC engine for increasing the efficiency of the vehicle with the help of 

switching mechanism. The primary source of power will be the electric motor which will be powered by a rechargeable and recyclable 

battery. As the batterys power is exhausted the vehicle can be operated on the IC engines output. And the engine will come to work 

when we switch the mode using the switching mechanism. In this way, we can use the motor as a primary source, as it gets exhausted 

we can switch the mode, the engine will come into work by the time the motor will work as a generator recharging the batteries. As 

the fuel gets exhausted too the motor will come into work again and thus the range covered by the vehicle increases. The electric 

engine uses electric power which doesnt create air pollution while working. And thus the use of electric as a primary source of power 

will reduce the noise pollution created by exhaust and combustion (for some cars) and air pollution by not emitting harmful gasses. It 

also includes the use of switching the motor for increasing the life of the motor using circuitry braking system. The promotion of these 

vehicles will reduce the carbon footprint of vehicles and also it will shift the peoples reliability and trust to electric vehicles. 
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(57) Abstract : 

ABSTRACT OPTICAL FIBRE RIBBON AND OPTICAL FIBRE CABLES THEREOF The present disclosure provides a method for 

stacking of a plurality of optical fibre ribbons (106). The plurality of optical fibre ribbons (106) is defined by a top surface (S1) and a 

bottom surface (S2). The top surface (S1) and bottom surface (S2) are defined by a plurality of elevated regions and a plurality of 

groove regions. The method for stacking of the plurality of optical fibre ribbons (106) includes arranging the plurality of optical fibre 

ribbons (106) over each other such that the plurality of elevated regions of each of the plurality of optical fibre ribbons fits over the 

plurality of groove regions of an adjacent optical fibre ribbon of the plurality of optical fibre ribbons (106). In addition, arrangement 

of the plurality of optical fibre ribbons forms an optical fibre ribbon stack (200). FIG. 1  
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(57) Abstract : 

[0025] The present invention relates to system and method for Smart Security System. Security is very important in day to day life. In 

existing system most of the people used Closed Circuit Television (CCTV) for the security purpose. The limitation of this CCTV 

application is vigilance only. Sistema Di Securezza Intelligente provides the vigilance and controlling application into a single 

package and that should be a complete security system. Conventional security system that we use in homes, offices, etc, are not 

covered all the possibilities of robbery and if it covers all the possibilities it becomes more costly. It would be of great comfort if the 

human being is able to monitor and control homes, offices, etc, by using Smart Security System with them and they dont have to 

bother about homes, offices, etc,. Sistema Di Securezza Intelligente for Smart Security System is very user friendly because now a 

days everyone has its own smart phone mobile and it is very easy for the users to adopt this thing. 

  

 

No. of Pages : 10 No. of Claims : 4 



The Patent Office Journal No. 33/2020 Dated 14/08/2020                                    32508 

 

 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201921005366 A 

(19) INDIA  

(22) Date of filing of Application :11/02/2019 (43) Publication Date : 14/08/2020 

  

(54) Title of the invention : BLUETOOTH DOMOTIKA CONTROLLER FOR CONTROLLING ELECTRICITY WASTAGE. 
 

  

(51) International classification  
:B23Q 

5/08  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)YOGESH SUBHASHRAO KALE  
      Address of Applicant :FLAT NO.303, AKASH ESTATE-2, 

NEAR ORBITAL EMPIRE, JAITALA, NAGPUR-440036, 

MAHARASHTRA, INDIA. Maharashtra India 

(72)Name of Inventor : 

   1)MR.YOGESH SUBHASHRAO KALE  

   2)MR. SUNIL SHANTARAM ADAMANE  

   3)MRS. PRACHI YOGESH KALE  

   4)DR. YOGITA CHITRIV  
 

(57) Abstract : 

The present invention relates to system and method for controlling wastage of electricity. Electricity saving and avoid wastage of 

electricity are two different aspects of utilization of electrical appliances. In existing system utilization of any electrical appliances is 

based on manual switching. The limitation of these manual switching techniques leads to misused or wastage of electricity, it means 

that the electrical appliances are ON even in the absence of user, due to these limitations; there is a need to overcome or minimize 

wastage of electricity. To tackle the aforesaid limitations we propose a Bluetooth Domotika Controller for Switching of Electrical 

Appliances. The main objective of the proposed controller is to overcome misused or wastage of electricity, via Bluetooth technology. 

In this proposed system the user can control electrical appliances by mobile itself, smart phone mobile app and Bluetooth enabled 

receiver control the respective electrical appliances as per the user requirement via switching circuitry. Communication is done by 

Bluetooth Domotika Controller is cost free, because just by clicking the buttons of smart phone app user can control the respective 

electrical appliances. This controller is user friendly because now a days everyone has its own smart phone mobile and it is very easy 

for the users to adopt this thing. 
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(57) Abstract : 

Present invention provides a cost effective, organic composition for control and eradication of snails, slugs and like. The composition 

primarily comprises of white Rangoli powder, lime powder, yellow soil, soap stone powder, bleaching powder, chilli powder, turmeric 

powder. The composition is easy to make and provides a low cost alternative to conventional organic products available to the said 

purpose. Also the composition provides promising results not only on adult snails and slugs, but also on their eggs. 
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(57) Abstract : 

Paperless banking system is a system which helps user to do all banking transaction or functions without doing paperwork. Traditional 

banking system have some disadvantage that every time when user want to create account at bank or deposit money, withdraw money, 

to take loan etc banking facilities requires lot of paperwork as well as time. Even illiterate people cannot do banking work without 

assistance and also requires lot of time. This also cause long waiting queue at bank. Even sometimes bank officer will not able to 

validate documents produced by user while taking loan and takes too much time. So this paperless banking system helps to reduce 

waiting queue, time of user as well as bank officer. Also reduce paper cost which will contribute to save trees. This invention provides 

new way of paperless banking in which user can do all banking functionality by giving biometric thumb at counter and his all 

information will get display on screen of bank officer and without paper user is able to withdraw and deposit money. 
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(57) Abstract : 

The traditional fuel measurement system which is in used now a days is either analog (represented by needle pointer) or digital 

(represented in bars). This measurement system is inaccurate and comprises of various errors (Parallax error, mechanical error, etc.) 

which affects the result and accuracy of the system. Onboard digital fuel gauge system using flow measurement sensor is an advanced 

technology which shows accurate percentage of fuel present in the fuel tank. Besides many advantages the main objective of 

developing this system is to identify / eliminate the fuel theft commercial vehicle as well as pumps. It consists of two flow 

measurement sensors which are interfaced with the microcontroller. The set of instructions are stored into the memory of 

microcontroller based on which it process the input signal and generates an output. 
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(57) Abstract : 

The main aspect of invention which also provides the use efficient and un-interrupted water supply from the bore wells. The 

continuity of flow can be maintained by adjusting the outlet discharge from the bore well is less than or equal to inlet discharge in the 

bore well. This can be done approximately by designing and using the various capacities of pump motor/s connected in parallel and 

monitored by sensors as per the water level in the bore well. The capacities of pump motors and the locations of the sensors depend 

upon the discharge capacity available in the bore well. Also the further aspect of the invention to make use of water scarce bore wells/ 

tube wells. The un-interrupted water supply can be maintained by using speed regulator/s to the pump motors after designing the 

proper capacities of pump motor, pipe diameter, etc. The speed regulators may be single phase or three phases. By using speed 

regulators to the pump motors the continuity of flow can be maintained and thereby gets maximum quantity of water even from water 

scare bore wells. The above invention can be used for water supply for various purposes and works across the country and globe.  
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(57) Abstract : 

The main aspect of invention which also provides the use of smart submersible pump for efficient and un-interrupted water supply 

from the bore wells. The continuity of flow can be maintained by adjusting the outlet discharge from the bore well is less than or equal 

to inlet discharge in the bore well. This can be done by using smart submersible pump by designing and using the various capacities of 

pump motor/s connected in parallel and monitored by sensors as per the water level in the bore well. The capacities of pump motors 

and the locations of the sensors depend upon the discharge capacity available in the bore well. The smart submersible pumps maintain 

the continuity of flow manually/automatically, as it is monitored by sensors located at different levels in the bore well. Also the further 

aspect of the invention to make use of water scarce bore wells/ tube wells. The un-interrupted water supply can further be maintained 

by using speed regulator/s to the pump motors after designing the proper capacities of pump motor, pipe diameter, etc. The speed 

regulators may be single phase or three phases. By using speed regulators to the pump motors the continuity of flow can be maintained 

and thereby gets maximum quantity of water even from water scare bore wells. The above invention can be used for water supply for 

various purposes and works across the country and globe as well it saves the electricity.  
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(57) Abstract : 

The present disclosure provides a display apparatus and an operating method thereof. The display apparatus includes a control unit and 

a display module. The control unit outputs a first signal. The display module is coupled to the control unit, and the display module 

continuously displays a first image in a first period based on the first signal, in which the first image has a first pattern, and a first ratio 

of an area of the first pattern to an area of the first image ranges from 5% to 30%. The first pattern has a first brightness at a first time 

point in the first period, and the first pattern has a second brightness at a second time point in the first period. The second time point is 

later than the first time point, and the second brightness is less than the first brightness. 
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(57) Abstract : 

Digital signal indicator is a system which signals other vehicles about driverÊs intention to turn left and right. Traditional signal 

indication systems are manual in which driver manually indicates about turning decision. Most of the time driver forget to give 

indication and changes the lane which will cause accident on road as well as the traffic on the road. This new method of signal 

indication is digital one which is based on voice command. So whenever driver wants to give indication driver has to give voice 

command. For example for taking left turn driver has to give left turn• command and if he/she wish to take right turn then right turn• 

command will work. 
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(57) Abstract : 

METHOD AND SYSTEM FOR SENSOR DATA TYPE IDENTIFICATION IN A NB-IOT NETWORK Embodiments of the present 

disclosure relate to system and method for identifying at least one sensor on at least one user equipment [200] connected to a wireless 

network, comprising the a mobile management entity (MME) [101] transmitting an initial context setup request for at least one user 

equipment [200] to a network entity [300] of the wireless network. Next, the network entity [300] transmits a capability enquiry to the 

at least one user equipment [200] based on the initial context setup request received from the MME [101]. The network entity [300] 

receives a capability information from the at least one user equipment [200] in response to the capability enquiry, wherein the 

capability information comprises of sensor capability information of the at least one user equipment [200]. Thereafter, the network 

entity [300] transmits the capability information of the at least one user equipment [200] to the MME [101].  
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The present invention reports the synthesis and anticancer activity of novel quinoline-5-carboxamide derivatives against a breast 

cancer cell line (breast adenocarcinoma, MDA-MB-231). 
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(57) Abstract : 

FILTER ELEMENT Disclosed herein is a design of a filter element. The filter element comprises a filter media with a hollow inner 

surface. The filter element has first and second endcaps that secure the filter media there between. The filter element further includes a 

tubular frame disposed in the hollow inner surface of filter media, extending axially along the hollow inner surface. The length of 

tubular frame is lesser than that of the filter media, thereby forming a gap between an end of the tubular frame and the top end of the 

filter media. An annular reinforcing member is disposed in the first endcap and a closure is embedded in the second endcap and 

attached to the second end of the tubular frame for providing support. 
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(57) Abstract : 

The present invention relates to mechanism ( equipment) capable of producing compressed air through the weight of vehicles, the 

equipment comprising of manually operated pistons fitted with plunger gaskets assembled on balanced crankshafts fitted with ball 

bearings and pinions on either side, assembled /rotated on multiple cylinder blocks, displaced through flexible speed breakers via rack 

and pinion arrangement, on the roads or similar transport surface and operating equipments. 
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(57) Abstract : 

The present disclosure provides a composition comprising concentrated bulk algal culture and cryoprotectant; a process of bulk 

cryopreservation to obtain said composition and a process for revival of said composition. Said process of bulk cryopreservation is 

simple and economical and enables preservation of bulk volumes of cultures which can be revived directly at large scale, for example 

in outdoor waterbodies, thus eliminating the requirement for lab-scale revival. The processes of the present disclosure ensure genetic 

stability of the bulk cryopreserved cultures and yield cultures having increased tolerance to biotic and abiotic stresses during revival. 
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(57) Abstract : 

SYSTEM AND METHOD TO REMOVE NOISE FROM ONE OR MORE IMAGES ABSTRACT A system and a method to remove 

noise from one or more images is disclosed. The system includes a depth value estimation subsystem configured to estimate a depth 

value of scene depth parameter of one or more parameters; a transmission value calculation subsystem configured to calculate a 

transmission value of medium transmission parameter; an air light estimation subsystem configured to estimate a first set of 

parameters of the one or more parameters associated with the one or more hazy images; an enhancement subsystem configured to 

enhance the one or more hazy images using an enhancing technique; a noise checking subsystem configured to determine a plurality 

of high intensity pixels in one or more enhanced images; a noise removal subsystem configured to replace the plurality of high 

intensity pixels with one or more primary values of the adjacent pixels of the one or more enhanced images. FIG. 1  
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(57) Abstract : 

The present invention is to provide a method for operating a first eUICC and at least a second eUICC having a framework for 

communication and are configured on a terminal. The first eUICC and the second eUICC is adapted to send and receive APDU 

proactive commands for communicating between the first eUICC and the second eUICC. The first eUICC sends a POWER ON 

CARD APDU proactive command to the second eUICC through the terminal for activating the second eUICC. The first eUICC 

transfers a data from the first eUICC to the second eUICC using PERFORM CARD APDU proactive command through the terminal. 

Further, the first eUICC activates the second eUICC and closes the session with the second eUICC by using an APDU proactive 

command like POWER OFF CARD APDU proactive command and the like and deactivates the first eUICC by an APDU command 

or call to internal OS command. Figure 1 
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(57) Abstract : 

The present invention is to provide a method to identify a side-channel attack on a primary eUICC embedded in a terminal. The 

terminal is capable of adapting a secondary eUICC and is provided with an applet for communicating with the primary eUICC and the 

secondary eUICC. At first, the terminal sends an APDU command to the primary eUICC. After executing the APDU commands by 

the primary eUICC, the APDU commands are sent to the secondary eUICC by the primary eUICC through the terminal using a CAT 

proactive command. The secondary eUICC executes the APDU commands thereafter. Further, the terminal or the second applet of the 

secondary eUICC compares the results after the execution of the APDU commands. If the results are not matching, a side-channel 

attack on the primary eUICC is validated. 
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(57) Abstract : 

The present subject matter relates to a thermostat (100) such that the thermostat (100) remains stationary with respect to the cooling 

circuit. The thermostat (100) may include a housing that has a top cover (102) and a bottom cover (104) that may be immovably fixed 

to the top cover (102). The thermostat (100) may also include a force pickup assembly that may be fixedly disposed in the top cover 

(102) and may be responsible for generating a reaction force to activate the thermostat (100). In one example, the thermostat (100) 

may include an actuator assembly (112) operably coupled to the force pickup element (210) and may be responsible for activating the 

thermostat (100). The actuator assembly (112) may include a temperature-sensitive regulator element (212) that may trigger operation 

of the thermostat (100). 
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(57) Abstract : 

Existing techniques in precision farming comprise supervised event detection and need labeled training data which is tedious 

considering the large number of crops, differences therein and even larger number of diseases and pests. The present disclosure 

provides an unsupervised method and uses images of any size captured in an uncontrolled environment. The methods and systems 

disclosed find application in automatically localizing and classifying events, including health state and growth stage and also 

estimating an extent of manifestation of the event. Information of spatial continuity in pixels and boundaries in a given image is used 

to update the feature representation and label assignment to every pixel using a fully convolutional network. Back propagation of the 

pixel labels modified according to the output of a graph based method helps the neural network to converge and provide a time 

efficient solution. 
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   3)Aboli Hemant Patil 
 

(57) Abstract : 

Present invention provides specially design and development of an IoT Based System for detecting pest inside fruits or vegetables 

avoiding consumption of fruits or vegetables with pest inside. The main aim is to deal with fruits or vegetables with pest inside it and 

to avoid consumption by human or machine based on detection of pest using voice/noise created by pest. The proposed system 

provides an efficient IoT based system for detection of pest inside fruits or vegetables and to buzz a buzzer if pest is present. 

Following invention is described in detail with the help of Figure 1 of sheet 1 showing the general framework for IoT based system. 
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(57) Abstract : 

ABSTRACT TITLE: TRANSPARENT ANTI-FOG COATING A permanent transparent anti-fog coating material is provided based 

on simple methacrylic copolymer said copolymer comprising both hydrophobic, hydrophilic monomers and active -NR2 preferably -

NMe2 group containing monomers important for post polymerization modification of the copolymer also providing for excellent film 

forming property. The preferred NMe2 groups when reacted with cyclic lactone type moiety yields zwitterionic copolymers, which 

exhibits excellent anti-fog property. The coating formulation/system of the present invention is a thermoplastic polymer based stable 

and transparent coating. The hydrophilic property appears due to hydrophilic zwitterionic group and the anti-fog coating formulation 

attained thereof comprises a formulation in at least two parts/ packs that is hydrophilic both at room temperature and elevated 

temperature and is curable to provide for a coating having anti fogging effect both at high and low temperature with good film forming 

ability, excellent water wash out resistance property which is also stable in hot and cold weather conditions. Fig. 4  
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   1)AVNISH KUMAR  
 

(57) Abstract : 

ABSTRACT Disclosed herein is a garment warmer for removing creases from a garment, placed inside the garment warmer through 

uniform heating and circulation of heat flow inside the garment warmer. The heat may be generated by one or more heating units 

provided in an inner surface of the garment warmer. The one or more heating units may be controlled using a temperature regulator, 

provided in an outer surface of the garment warmer, which dynamically control the amount of current flow to the one or more heating 

units of the garment warmer. Further, a fusible resistor is provided in the inner surface of the garment warmer, to prevent electrical 

shocks, to avoid occurrence of any electrical hazardous situation and dis-functioning of the components present inside the garment 

warmer, when the current is fluctuating. It also helps in automatic termination of current flow after attaining a predefined time period 

and a predefined temperature. FIG.1A and 1B  
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(57) Abstract : 

The present invention discloses a massage and healing device for face and other body parts made of a unique composition of 75% 

copper and 25% tin with a 2-3% tolerance. The specifically designed curves and parts of the device fit the different contours of the 

face particularly the jaw, the eye socket, the sternomascloid neck muscles. The invention also discloses the process of manufacturing 

the unique device. 
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(57) Abstract : 

Disclosed herein is a method applied to embedded systems, such as smart cards, whereby global non-volatile data can be mapped 

automatically to virtual address space managed by software memory management unit using a simple linker based mechanism. 
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(57) Abstract : 

Methods and Systems for Secured Passive Keyless Entry System The present invention relates to techniques for unlocking a vehicle. 

The method comprising transmitting a low frequency signal to a keyfob at a first time stamp and receiving a radio frequency signal 

from the keyfob at a fourth time stamp. The radio frequency signal comprises a second time stamp indicating a time at which the low 

frequency signal is received at the keyfob and a third time stamp indicating a time at which the radio frequency signal is transmitted 

from the keyfob. The method further comprises determining a Received Signal Strength Indication (RSSI) of the radio frequency 

signal and if the determined RSSI is greater than a second threshold, determining the TOF, determining, by the electronic control unit, 

a time of flight (TOF) based on the first, second, third and fourth time stamps, and unlocking the vehicle if the determined TOF is less 

than a first threshold. [Fig. 9]  
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(57) Abstract : 

An antenna structure includes a first radiation element, a second radiation element, and a third radiation element. The first radiation 

element has a feeding point. The third radiation element is coupled through the second radiation element to the first radiation element. 

The third radiation element has a first opening and a second opening which are separate from each other. The antenna structure covers 

a first frequency band, a second frequency band, and a third frequency band. 
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   3)ZHANG, Chi  
 

(57) Abstract : 

Provided are a method and device for resource allocation wherein same can prevent a UE from using in the same uplink subframe the 

same resource to reply to echo replies of different downlink subframes. The method comprises: a UE receiving configuration 

information about an echo reply resource the echo reply resource being used for the UE to send on an uplink control channel of a 

(n+k)th transmission unit an echo reply of a downlink data channel of an nth transmission unit the configuration information 

comprising first information and the first information being used to indicate the number of transmission units located before the nth 

transmission unit in a feedback window of the (n+k)th transmission unit with the feedback window being: a set of all the transmission 

units that need to send on the uplink control channel of the (n+k)th transmission unit the echo reply of the downlink data channel; and 

the UE using on the uplink control channel of the (n+k)th transmission unit the echo reply resource to send the echo reply of the 

downlink data channel of the nth transmission unit according to the configuration information. 
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(57) Abstract : 

This document describes a system and method for transmitting a Wi-Fi signal or a Bluetooth signal using a shared transmitter. In 

particular the system and method described in this document uses a shared transmitter to transmit a Wi-Fi signal or a Bluetooth signal 

whereby operating points of amplifying elements provided within the shared transmitter are selected based on the type of signal that is 

to be transmitted i.e. a Wi-Fi signal or a Bluetooth signal. 
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(57) Abstract : 

Disclosed are a method and device for selecting a forwarding path. The method comprises: if a data message to be sent to a target 

device is a starting message of a short flow where the data message is located a sender device selecting from a plurality of paths a path 

with a low load so as to forward the data message and setting a forwarding decision of the flow where the data message is located as 

the selected path. The load of each path is the greater of the load of the flow received from the sender device by a corresponding 

intermediate device and the load of the flow sent to the target device. The load of the flow sent to the target device by the intermediate 

device is measured by the target device. The target device finds by means of measurement that the load of the flow from the 

intermediate device is equal to the load of the flow sent to same by the intermediate device. Load balancing based on a short flow can 

be realised only by providing the relevant functions on one type of device. 
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(57) Abstract : 

Disclosed are a transmission method and device for a measurement pilot signal. The method comprises: a first device determining in a 

plurality of sub-bands comprised in a system bandwidth a first sub-band for transmitting a measurement pilot signal wherein one sub-

band comprises at least a physical resource block; the first device sending identification information about the first sub-band to a 

second device; and the first device embedding the measurement pilot signal into a physical resource block corresponding to the first 

sub-band for transmission to the second device. By means of the method and device in the present application a measurement pilot 

signal can be transmitted on some physical resource blocks of the entire system bandwidth. 
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(57) Abstract : 

The application discloses a channel quality information transmission method a device a system and a storage medium pertaining to the 

technical field of communications. The method comprises: when a conflict between reported first channel quality information and 

second channel quality information occurs a terminal apparatus determining report priority levels of the channel quality information 

according to a report priority rule; the terminal apparatus determining whether to report or discard content according to the report 

priority levels of the channel quality information; and the terminal apparatus reporting report content to a network apparatus. The 

application solves the problem of low reliability of reported channel quality information by improving the reliability of reported 

channel quality information. 
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(57) Abstract : 

Provided in the embodiments of the present invention are a method and a device for data transmission. The method comprises: when 

the resource position of a first data packet is occupied a first device generates first indication information the first indication 

information being used for indicating information of the occupied resource position of the first data packet; and the first device sends 

the first indication information to a second device such that the second device receives the first data packet on the basis of the first 

indication information. In the embodiments of the present invention a first device feeds back an occupied position to the second device 

by means of the first indication information and the second device can use the information of the occupied position to discard the 

information in the occupied position during data detection and HARQ merging thereby improving the performance of the second 

device in detecting the first data packet. 
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(57) Abstract : 

Provided are a downlink control information acquisition method and apparatus. The method comprises : a terminal determining a 

predefined search space according to an aggregation level supported thereby wherein the predefined search space comprises a search 

space corresponding to at least one of an aggregation level 16 and an aggregation level 24; and the terminal performing blind detection 

in the predefined search space so as to acquire downlink control information (DCI). The method also comprises: a terminal 

determining according to the number of resource blocks (RB) occupied by an enhanced physical downlink control channel (EPDCCH) 

and an aggregation level supported by the terminal a blind detection search space of the terminal from a predefined search space 

wherein the predefined search space comprises a search space corresponding to the number of RBs being 16; and the terminal 

performing blind detection in the blind detection search space so as to acquire downlink control information (DCI). The present 

application can improve the gain of downlink coverage and enrich the diversity of implementation methods for enhancing downlink 

coverage. 
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(57) Abstract : 

The embodiments of the invention disclose methods of transmitting and receiving control information a network apparatus and a 

terminal apparatus. The method of transmitting control information comprises: a second apparatus receiving from a first apparatus 

data in m control channels wherein the m control channels carry consecutive control information corresponding to a same hybrid 

automatic repeat request process and each of the control information carried in the m control channels comprises false alarm 

indication information and m is a positive integer exceeding or equal to 2; and the second apparatus determining according to a 

combinational state of the false alarm indication information carried in the m control channel whether control information in at least 

one of the m control channels contains a false alarm. In the embodiments of the invention a receiving apparatus receiving the control 

information can determine whether a false alarm is present in the control information. 
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(57) Abstract : 

Provided in the present application are a method for transmitting and receiving a reference signal a network device and a terminal 

device so as to increase the length of a pilot frequency sequence and to reduce correlation between the pilot frequency sequences. The 

method comprises: a network device determines a plurality of resource elements (REs) for carrying a first CSI-RS the plurality of REs 

distributed across multiple resource units wherein in each resource unit the plurality of REs for carrying the first CSI-RS are located 

on multiple subcarriers of a same symbol and at least two of the REs carrying the first CSI-RS have different values and the values of 

the first CSI-RS are uploaded on the plurality of REs within each of the resource units by means of a first multiplexing code; and the 

network device sends to a terminal device the first CSI-RS by means of the plurality of REs. 
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